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LOK SABHA
Thursday, February 24, 1066/Phalguna
5, 1887 (Saka)
The Lok Sabha met at Eleven of the
Clock.

[Mg. Speaxzr in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr, Speaker: Shri Harish Chandra
Mathur.

Shri Harish Chandra Mathur: Sir,
1 have no particular objection to this
question being answered by the
Finance Minister but we are at an
utter confusion, This is a question
which raises matters of general ad-
ministration and I think the Prime
Minister should at least be present.
Such an assurance was given to me.
1 put question No. 178-A.

Decontrol of Essential Commodities

*178-A. 8Shri Harish Chandra
Mathur: Will the Minister of Finance
be pleased to state:

(a) whether Government have de-
cided to decontrol all essential com-
modities;

(b) the commodities which have
already been decontrolled and with
what effect;

(¢) the commodities which are now
under ideration for d trol; and

(d) the criteria laid down for de-
eontrol?

The Minister of Finance (Shri
Bachindra Chaundhuri): (a) No, Sir.

(b) The commodities decontrolled
during the current financial year are
eement and pig iron. Supplies of pig
iron are freely available.  Cement
distribution is being regulated by
an organisation set up by the manu-
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facturers, and these arrangements are
working satisfactorily.

(c) and (d). Government keeps
existing controls under constant re-
view from the point of view of their
effectiveness or otherwise, their
effects on current availability and
future production and other relevant
factors.

Shri Harish Chandra Mathur: In
the first place, I am sorry that the
hon. Minister has not even stated
what were the commodities that were
decontrolled. We were given a list
of the commodities last year, about
8-10 commodities which were decon-
trolled. In part (b) of my question,
1 had asked about the commodities
which had already been decontrolled.
Soda ash was decontrolled; all these
things were decontrolled. A policy
statement was made here. It is now
one and a half years. How has that
decontrol worked? Nothing has been
mentioned. I do not know.

Shri Sachindra Chaudhuri: There
has been some misunderstanding on
my part; T thought that my friend
wanted what was decontrolled last
year. I have stated that there was
decontrol of pig iron and cement.
There is free supply of pig iron and
cement distribution is regulated by an
organisation of manufacturers. That
18 working well.

Shri Harish Chandra Mathur: My
first supplementary question is this:

8hri Daji: Sir, I rise on a point of
order. In view of the misunderstand-
ing on the part of the Finance Minis-
ter, the question may be held over
for another day. The question refers
to the commodities which had already
been decontrolled, and if supplemen-
taries are asked, the hon, Minister
will say that he is not prepared be-
cause of the misunderstanding.
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Mr. Speaker: Part (c) refers to
commodities which are now under
consideration for decontrol and part
(b) relates to commodities decontrol-
led and it says ‘with what effect’.

Shri Sachindra Chaudhuri:

As 1
said already, two items that were
decontrolled were pig iron and

cement, There has been a slight rise.
in the price but goods are moving;
they are being lifted and people are
getting them. If the question had
been made a little clearer, if he had
asked what articles were decontrolled
between this date and that date, T
would have given the answer.

Mr. Speaker: May I adjourn it for
another day?

Shri Sachindra Chaudhuri: If you
be <o kind to do it

Mr. Speaker: All right; I will take -

‘it up on some other day. Next ques-
tion.

Delegation of Financial Powers to -
: ' Mindstri

Y

+
. *179. Dr. L, M. Singhvl:
! + Stri Prakush Vir Shastri:
- Shri* Jagdev’ Singh Siddbanti:

‘Wil] the Minister of Finamce be
pleased to state: T

(a) whether it is proposed to effect
greater devolution ang delegation of
financial powers to various Ministries
and Departments of the Government
of India to curtail the control at pre-
sent exercised by his Ministry; and

(b) if so, the manner in which this -

ix proposed to be implemented?

The Deputy Minister in the Minis-
try of Finance (Shrli L. N. Mishra):
(a) and (b). It is the policy of
Government to delegate adequate
financial powers to the various imple-
menting authorities, With this end
in view, powers delegated have been
reviewed from time to time over the
Jast decade and increased where
necessary. In 1962, when the last
delegation of powers was made, the
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basis was that the control of the
Finance Ministry should be exercised
mainly through pre-budget scrutiny
and through random checks and work-
studies, This scheme has continued
to be in operation except for certaim
restrictions which were considered te
be necessary since the Emergency of
1962 in regard to creation of posts
and large civil works. It has now
been decided in principle to with-
draw these restrictions and detailed
instructions are expected to issue
shortly in order to regulate the exer-
cise of delegated powers in accord-
ance with the 1962 scheme.

Dr. L. M. Singhvi: May I know
whether the present Finance Minister
has had occasion to examine the'pre-
vailing system of delegation and de-
volution of financial powers and the
deficiencies which characterize , the
present system and whether he pro-
poses to reform the present system im
any significant way? I want to know
whether the present Finance Minister
has considéred this matter.

Shri L. N, Mishra: I might say that
this question has been under constant
examination and there have been mo-
difications—

Dr. L. M. Singhvi: 1 am not interest.
ed in constant examination to vwhiuh
reference has been made. I want to
inance
Minister has had occasion to consider
it.

Shri L. N. Mishra: Recently also,
after the 15th November, this matter
has been examiined. A committee of
‘Secretaries urider the chairmanship of
the Cabinet Secretary was set up te
examine it and, as I have said earlier,
we are going to modify it further, and
the present Finance Minister has look-
ed into it

Dr. L. M. Singhvi: May I know if
the Finance Minister is aware that the
inhibiting control exercised by the
Finance Ministry in its preventive
jurisdiction has led very. often o 8



1975’ Oral Answers
“crippling of administrative and deve-.

lopmenta] activities and sometimes

this has led to almost a complete,.
paralysis 6f administrative and deve-

lopmental activities?

The " Minister of Finance (Shri
Sachiiidri ‘Chaudhuri): 1 do not think
there are any inhibiting limits or any
inhibiting controls by the Finapce
ll.muéii' Sirice 1'do not accept that, I
cannot” say that there has been any
paralysis ‘anywhere as suggestéd by
my gbod friend.

Ll bikhd F{rqfum -

ﬁvﬁﬁia#mfmmtm

st w0 Ao faw ;| weeTATe #
afg w1 wer i ¢ T %W
fr 3w dror w & foy faw
warew w qrer & wfaw @
wrawEs § | 3t 3 T @ AA
wxegi & fasraa @ f5 7 g
st gt & o

Shri Shinkre: Is it a fact that it is
these differences between the last
Finance Minister, Shri T. T. Krishna-
machari, and  his colleagues in the
Government over this delegation ot
financial powers that uitimately led
so his resignation and, if that is not
s0, what is the exact nature of the
differences?

Shri Sachindra Chaudhuri: The first
question was Wwith mu'd. to the
differences; there is no difference.
The matter is being examined, and it
has to be constantly examined, and as
Bas been already told to this hon.
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House, the examjnation is being made
by me personally now, at the moment

Shri Daji: Is it not a fact that the
checks and counter-checks by the

. Finance Ministry are sometimes too

much.and have been also duplicated?
For example, in the case of the P&T
.Board, there is the Financial Adviser
on the Board, and after scrutiny and
report from him, again, the Finance
Ministry screens it and scrutinises it.
Even to the extent of, say, the ap-
pointment of one more telephone
operator, it has to be screened, or,
for one more telegraph peon or tele-
phone peon who is required, it is first
screened by the P & T Board and then
‘again it is scrutinised by the Finance
Ministry. Will the Government see
to it that there is no such duplica-
tion of work?

Shri Sachindra Chaudhuri: It is &
matter of difference of opinion bet-
ween me and my. good friend as to
whether there is too much control or
too little control, but jf my good
friend tells me that this is the posi-
tion and if he points out a few things
which need to be looked inta, I will
examine them and introduce any
changes that may be necessary.

Shri A. P. Sharma: In view of the
fact that the Railway Ministry has
got a separate financial arrangement
and a separate budget also is present-
ed to this House, and in view of the
fact that till 1924-25, the Railway
Ministry had a separate financial
arr t, independent of the
Finance Ministry, may I ask the
Finance Minister what is the difficuly
in the way of the Finance Ministry
to permit the Railway Ministry to
function within its overall financial
resources independent of the control
of the Finance Ministry?

Shri Bachindra Chaudhuri: As far
as I can make out, my hon. friend is
referring to its history, from 1924.25
onwards, We are in the year of
grace 1966. Therefore, there have
been changes; the amount of money
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which is available to the railways is
very much larger; the expansion
schemes undertaken by the railways
ere very much more to the benefit of
the country.

At each step there has to be a
careful check to see that the tax-
payers’ money is properly used. If
there is a second check, I do not see
any harm in it, as long as that does
not impinge on the progress of the
railways.

Shri A. P. Sharma: I have referred
about the separate budget of the
railways.

Mr. Speaker: That is too wide a
question—a question of policy—which
1 cannot allow in the question Hour.

foedlt & we sfady & 9T 9T gy

*,180 stAy fomdt:  wT faw
el a3 @ A FO R v

(%) = 7g v § f§ wma-wx
fawrr & sfewifad) ¥ faoodr 2 oF
sfgg fad & 9T 10 wTOT 4T
114

(@) =fz &, aY 3w afad A
A w3 afw & weaww fer
w?

fre sama A TST-IAr ()
o To ¥maA) ¢ (F) W, T

(w) T T o

ot v fmd : AT W g AR
o & wefaa s U e qgEHi
¥ 3% @ AT FA T F AN

geat gt §, I AR A {0
s & 1 N DY

i fadwy
e & W ¥ AR R
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T § Wk T e gAEideE wivw
¥ s A—

Shrli K. N. Tiwary: On a point of
ordex, Sir.

Mr. Speaker: Yesterday also pro-
bably Mr. A, P. Sharma wanted to
raise this very point of order and I
said it could not be raised in a vacu-
um. This tendency is growing. We
have to inform the minister first that
during the speeches—I am talking of
speeches first—we want to refer to
some particular person who is not a
member of the House or who is not
present. Unless that notice is given in
advance so that the minister is ready
with those facts, this refercnce should
not be made.

Secondly, the question was whether
any astrologer’s house was searched.
Only because it was in connection
with the finding out of unaccounted
money, therefore it was allowed.
Otherwise, a question on a personal
individual case should not have beea
allowed; that should have been re-
jected. Then too I allowed it be-
cause it was in continuance of this
finding out of unaccounted money.
When the answer is that no astro-
loger's house has been searched, how
can he refer to one particular person
and impute certain other things also?

syeg fomd : AR ww gA
Wfed | T AT R ) T TRy
uw AR g @faq
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¥ frdgw § 5 gredide ot
& W ¥ fRet oqEr @ Q¥
g ¥ oF o s & R #
. W % 9 fom e § gast w
F @ AFQ @ § ) @R gEH
W T grad AT N § W AR
- ¥ g 5 ag o enfad § 1 A=w
a1g@ ¥ wfag ¥ ¥ o o fra
dareg X | A g H—
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reTe AQYET ¢ AT GIAAT wG
fedza & warfeas & 1 AW WA
¥ faor awg ey &1 A ) for
T afgd | WE W9
am & WX qF fv Igw Iwa
Lot cal (ST 01 4
t @ Sud fag YA Y FFAT §

E|

Shri Vasudevan Nair: Mr. Mano-
haran read out a press report. (Inter-
ruptions).

Mr. Speaker: I would ask hon,
members to desist from that. That
would not be developing good con-
ventions if this is allowed in this
manner, because the reputation of
some persons might be damaged un-
necessarily. If really we have got
certain facts, certainly we should first
know them ang arm ourselves with
those facts.

Shri H, N. Mukerjes: Sir, we do
not want to cast reflections unneces-
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the Government, but we want te
have a clarification on these issues.
Press reports were quoted by Shri
Manoharan, Press reports mentioning
certain individuals including the
Home Minister, He was entitled, I
submit, to quote that press report and
to request Government to give clarl-
fications in order to justify its owm
position. In regard to Haveli Ram,
I do not know him from Adam, I do
not know if Shri Madhu Limaye also
knows him at all.

Mr. Speaker: Nor do I

Shri H. N. Mukerjee: But if there
are press reports linking Haveli Ram
with the Home Minister, it is incum-
bent on the Government to come
forward explaining its position. The
Government does not do so and there-
fore we have this unfortunate duty
of having to bring it before the
House.

Mr. SBpeaker: So far as the speech
of Shri Manoharan is concerned, be-
cause I have received a letter from
Shri Haveli Ram, I am sending that
letter to Shri Manoharan and he will
explain his position. Then I will en-
quire and find out whether he had
sufficient justification for doing that.
That is the only proper course I have
got.

Shri H. N. Mukerjee: Our trouble
in the House is, Minister after Mini-
ter—Shri Krishnamachar! and others,
Shri Nanda now—is having all kinds
of allegations noised about in the
Press. The whole country iz talking
about it, and it is our oblizatiun to
find out some explanation from the
Government. Shri Nanda never ap-
pears on the scene, just as Shri Krish-
namachari never appeared on the
scene, to give satisfactory explanationg
and this kind of thing continues,

The Minister of Parllamentary
Affairs and Conmunications (Shrl
Satya Narayan Sinha): Sir, 1 would
like to submit cne thing about the



1981 Oral Answers

ether day. Unfortunately, 1 was also
mot present in the House. then. As
soon ag I came to know about it I got
the text of his speech and sent it to
the Home Mmi.;ter The reply of the
Government is not yet over and 1
think some explanation about that
must be given on behalf of the Gov-
ernment or by the Minister concern-

TG mgzﬁmmﬁm 3,
IqX 7AW TG T §

®hri ‘Kapur Singh: Sir, day before
yesterday, when the hon. Member,
Shri Manoharan was making his
speech, he made certain references to
an astrologer by name and he also al-
leged that he had a son by the name
Chaman Lal who was engaged in
business and that, therefore, his rela-
tionship with the Home Minister,
Shri Nanda, was objectionable. I then
rose up und raised a point of oredr to
the effect that this constituted an in-
eriminati tat t and should not
be allowed to be made in respect of
a person who is not present in the
House and who is not a member of
the House. My objection somehow did
mot find favour with the Chair. This
morning. again, my hon. friend, Shri
Madhu Limaye, has repeated that
etatemant substantially......

ot wy feed : ¥y Y AT R
& a w w Y T T wedy
l‘m’*'it'

Shri Kapur 8ingh: Sir, I may be al-
Jowed to finish. Today, my hon. friend,
Shri Madhu Limaye has substantially
pepeated the insinuation that this as-
trologer, Haveli Ram, whom I happen
%0 know for a number of years.. (In-
tervuption). I know him, He is a very
good man. He is a sensible man, and
&e is th a person who is thet gl:
of persgm you are trying to paun
e has,no son amployed in business.
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I know him personally. He has no sos

of the name Chaman Lal (Intempb"
tions).

~ Shri Ram Sewak Yadav;
Limaye never
was hig -son.

Oral Answers

Shri
said that Chaman Lal

Shri Kapur Singh: Sir, the mers
fact that he ‘happened to be the an-
cestral purohit of the-family of the
Home Minister .is no reason why any
Member should drag him or his som,
who does not happen to be Chamam
Lal, who has absolutely no connec-
tion with any business, into this
House, in any manner where the state-
ments even though defamatory cannot
be challenged. If these gentlemen are
in a position to make any such state-
ments they should make such state-
ments first in the public so that Shri
Haveli Ram can challenge them in the
court, and then perhaps it would be -
proper for them to come and make
such statements here. ‘I would re-
quest you, Sir, to: protect the citiz-:
ens from the type of attacks which
are being made against them, against
the rules and against the traditions of
this House.

Shri Hari Vishnu Kamath: Sir, I
would request you to.clarify one as-
pect of your ruling which rather
perturbs me. If it is left to stand as
it is, I submit in all humility, it migh¢
prove detrimental to the vigour of
debate in this House, I hope you
meant by your ruling that only dere-
gatory references or a sort of refer-
ence imputing some charges to a pes-
eon who is not in the House, are
taboo; not all references.

Mr. Speaker: I said “imputation”.

Shri Harl Vishau Kamath: You said
“any reference”.

Mr. Speaker: I said “imputations”.

Shrimati Savitri Nigam: In view of
the fact that unfortunately .in our
country there exists a gutter press and
also a jute press in which anybody's
name cap appear at any time and im
view aleo of the fact that the moet
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irrelevant and objectionable remarks
were ‘made by the 'hon. Member, I
would® Féquest you, Sir, tp expunge
the réiarks made by Shri Madhu
mm{ :

Ty

-aa;g“:igﬁi
PLEPEEE D
3 by
POEPE b Pha

Mr. Speaker: I have to see the con-
text. Otherwise, how can I say whe-
ther anybody’s name should be men-
tioned? Shri A, P. Sharma.

8hri A. P. Sharma: When refer-
ences were made day before yester-
day on this subject . . .

Mr. Speaker: I want to make one
thing clear. I cannot interfere in any
way with what was done or decided
by the Deputly-Speaker at that parti-
cular moment. That should be clear
to all. Secondly, Shri Haveli Ram
has written to me a letter. Here I
may say that during my whole life I
have not seen him and I do not know
him. He has written to me that his
rights should be protected and that he
has been unnecessarily attacked. He
has written that he has no son,

Shri Vasudevan Nair: He was at-

tacked in a newspaper, a very respon-
sible newspaper.

Mr. Speaker: So far as newspaper
reports are concerned, in the case of
Shri Prakash Vir Shastri and Shri
HNumayun Kabir I have given a clear
ruling that simple report in the.news-
papers {8 not enough and something
more hau to be enguired into before
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an imputation ig made. Therefore, I
would request hon. Members to exer-
cise discretion in the matter. Other-
wise, we will be losing our own dig-
nity and prestige.
tad QR WY ge wET &
oW AERA; Y A

Shri A. P, Sharma: Sir, I was on

.my legs but 1 could not complete my

statement. You had called me.

Mr, Speaker; What does he want to
say?

Shri A f£. Sharma; I was saying
the other day when thig question was
raised. Shrimati Lakshmikanthamma
raised a point of order. That was rul-
ed out. Yesterday also the same thing
happened. Mow you have been good
enough to give a ruling that we will
not only lose the dignity but also the
prestige f the House if we make
such kind of frivolous and irrelevant
references. So, I would request you
to see that thc whole reference to this
subject day before yesterday and to-
day is expunged from the proceedings
of the House in order to maintain the
dignity of the House.

Some hon. Members roge—

Mr. Speaker: Order, order. There
should be some end to it

N ORATATAA : WA AR, W
forde § for aer oY ag wxy o7 T
SETIA, WY It & Avaew ¥ fr quard
TEY ST w1 5 ST A qva gy
A IF Y AL ATAT AT WY @ o
HTAT ATHT O SqACAT W9 A 1 Ay
HATATT T QI W ey IqwifeA P
g o aF facr e Y v & w
X T w0 AT 4T w7 T K7 qHTC
Y drer Y 7T | afz 0N gETOT W
MEFE N @O AL T g3
WY ¢ A 6T 37 9T Al Wy
@ e ¥ Wi ool fey ok § ?



1985 Oral Answers

IR AT : W¥ WY 43
I

N TREAQATR: F ARH™

NTgar g |

Shri Bade: Sir, on your ruling that
the name of a particular person
should not be taken in the House un-
less and until we have got any proof..
(Interruption), we want a clarifica~
tion. In this particular instance the
background to TTK's resignation lies
in the fact that there wag search in
Haveli Ram’s house and Nandaji made
an intervention on behalf of the com-
pany. That was reported in the press.
When this wasg reported in the press,
Government did not come with any
explanation, Is it not, as Members of
Parliament, our duty to come and ask
in the House the explanation from the
Minister?

Mr. Speaker: I have made it very
clear what my views are.

Shri Kashi Ram Gupta rose—

Mr. Speaker: Order, order.

The Minister of Parliamentary
Affairs and Communications (Shri
‘Satya Narayan Sinha): Sir, I am real-
1v very much obliged to you and ap-
preciate what you have said. All that
T would like to submit is that these
days in so many papers appear all
sorts of scurrilous writing about high-
ups in society or in any Party and if

| on tha strength of that we try to....

L s i & owwo R
FAET FEAE |

W INIT: W "W
aFY ffay qr J@ ? o
EACH

st TRaTe & garER gat
& T ¥ 5w wgA W@ g

a8
2

werw W ¢ W@ BT T
i ?
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Shri Satya Narayan Sinha: I om
the strength of those things we bring
in allegations here in this House and
repeat them directly or indirectly, I
think, it will lead to very bad resulfs
or consequences. Already one hon.
Member hag said that if you allow
such things, tomorrow somebody will
stand up and say something about
someone else. Therefore, as far as pos-
sible such thingg should be discour-
aged. You have rightly said that un-
less there is some prima facie case or
unless Members make some inquiry
about it and there is some truth in
it......

Shri Hari Vishng Kamath: We have
no agency or machinery for an in-
quiry.

Mr. Speaker: I am not going to con-
tinue it further at this moment, Now
let us proceed with the question. Half
an hour has already been spent.

«ft wy femd AT @9 W TR
Y¥ga W swfay g 5O 3e
Fogard % et 3, faw *1 gamn
i qargT wga ¥ faar av, 39 @ AW
[vw gt wdf ar 1w aw
9 S gAT AT AV T TATHEAY...

wegw /T’ ¥ ww ¥ wy
f& wrq w1 S92 fear @ fis odr
a1f gardr & gf, afed gEd
#f Ao 7 I 1 fET it g
TR IR GER WV IUT ¥
I FT FA9 9T W )

Ay fewd o owg AR G
g1 Afed, fee & QY B ¥ gam
gl ; & @ Wy §) agrn qd
AEAT | 9T AT qg ¢ FF ag o
STl WU 4T =g fadw...

% WG gaw: T AN
™

Wag fowd: & s oW
RN areTaT g @ ; S
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W &t X | AT g S
gt § 5 cTedEr wiw s o
w7 § WX T 9 qel W oW
g

weaw wgEa : fao Wy fawy,
Ty 1w R

“Whether it is a fact that the
Income-tax Department authorit-
ies raided the residence of a fa-
mous astrologer;”

IFA F AN 1 wa e
/T WL, AR | A fey
W & ag we A war

AN feww wEArw oW Ag
g g @ ot afaaedr g vt
(3]

Mr. Speaker: Next question, Shri
Hukam Chand Kachhavaiya. I do
not allow any question on that.

! Ay fomd: W R W
qer Afer | for g3 & wr oW
I F AA w7 gy § 1

s R A g, & W
vt g oo

stwy fend : oo wERW,
ae qR gev @t &wy, ¥ 4w
ar ga #fod

wow wgww: & v 5w
AT |qTEAT |

atag femd t w9 & fewmers
& fear 3 ? & 3 @t wd wer

qer & ¢
wenw W : ox@ A
fadeed aew g O 1 XY
?miwmnsgmﬁm
1
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Srag femd: oz & o &
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R wea ¥ %z g g i
w1 faviz gafew 7 &
A BT q@ W &g
fo 5g & & fawear § v
¥ oz & ww N wwr T AW
T 9N R FR AT T gRY

g

o W : 9N X gae Y
oy ?

rag femy: T fero &
gy ¥ 9 @ T @ X
foe ¥ gAlETT AR WT AW IITET
o gz fear mar o oag aga
WU 1T § g €9 1 W A
T g Fifad )

Shri Hem Barua: Sir, on previous
occasions in this House, when the
Minister said ‘No’ to a particular main
Question......

Mr. Speaker: 1 do allow that; there
is no dispute about it.

Shri Hem Barua: Let me finish, Sir,
When a Minister says ‘No’ to the main
Question, you have allowed supple-
mentaries......

Mr. Speaker: I agree there.

Shri Hem Barua: But in this parti-
cular case you have taken a decision
which is so haphazard and slipshod..
(Interruptions).

Several hon, Members: No, no.
Shri D. C. Sharma: Sir, the words

‘haphazard and slipshod’ should be
expunged. . . . (Interruptions).

Shri Hem Barua: What I feel, I
speak out. That might be my trouble
. ... (Interruption).

Shri Ranga: We, in this House, are
subject to rules and regulations......
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Shri Hem Barua: Prof. Ranga is a
very wise man and he knows all the
rules and regulations.

Mr. Speaker: Even if :some Mem-
ber thinke that the ruling of the Chair
is slipshod, even if it is haphazard
and even if it ig foolish, he cannot
say that

Shri Hem Barua: I have been train-
ed from my childhood to be very
¥rank and straight-forward

Mr. Speaker: Frankness is not the
only thing; that is to be determined
and guided by the rules, When he
began, I understood him and I said
that if- the answer is ‘No’ to the main
Questign, even then I allow supple-

mentaries. 1 agreed with him. But

then he went into the affairs of
Mr., Haveli Ram's son....(Interrup-
tion).

ot wq faad ;W@ g7 Afa,
fox sewr frgoers «ifo o+ &
T qEm | www wgey, § oot
w1 g g s owEd ow wfel
wfadt 1 3" & ) WX AT
TR EEEIF T am g
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FO LA T(EFT T qTEH X AN
wrdandy  7f oY 37 ¥ TE X
H WX q@F T ¥ g9 few

g agy !

weaw Wi Wy A w71 § R
A BT AT @l

g femd : W owEw X
faely war o A & aew ¥
oy sferdy § Poederd #1 avaey
[ gl

eI AT YA IEET XA
¥ f& oo mor Y ma

ot vy famY . wrwe fawmr 3
g T wra 3, dfE ez
T 7 W wr g

ey gt

@ g

ot wg fomd © GEENT Al

% fequars

Mr. Speaker: I am in a very great
difficulty. ...

Shri Kapur Singh: We sympathise
with you.

oeaw WERE ;. YEAT q4TH A%
fe A w1 f5 o omr W
| war wg & fF oo ady wro
1 fee ag sdr faswrrmm WX
# fx o ot wro o 3w §
R A e far fed fafret
& af@ fe s 7 w2 ..

fretr qut

o d

111
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wer WRRG ;WA RN AT
T ¥ FfaeY & 9T @rar A ?

ot wo o W : A A

1991

st Ay faqd : o@ o AW
T oA #E S ¥ el ¥ owm
¢ @ A ¥ fao, o T A
%, WY IA¥ g8 o |

. wemw oapiay: & afi q@ qFar
f& w7z s A T T A
w7 w7 KT BT JIT AT, TE FAS

oy fary: w1 W™ gy
# S BTy AT ¥ 3°H e Harw
F g wfem an § geEwT gw
7 A !

. WON AEIAT ;. G¢ AFA FAIH
Hww ¢ fe fam e oM oM
qag it ¥ T@EE

Shri H. N. Mukerjee: Was. there a
plan on the part of the Enforcement
people to raid the residence of an al-
legedly well known astrologer in
Delhi, and was any Government
agency responsible for preventing that
raid from having taken place?

.. -Mir. Speaker: That question can be
put.

Shri B. R. Bhagat: There was no
plan to raid hig house, and, so, the
question of preventing jt does not
-arise,

.. Mr. Speaker: Ther again, this would
arise that....
AR TR TRETRIFEE 3 3 K 1
wam § f& w1 swfaar % A=
x3
. Shri Daji:

<Chamanlals raided by the
ment Department in Dethi?

Was any firm called
Enforce-
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Mr. Speaker: When?
Shri Daji: Last year; during the
course of the last year.

Mr, Speaker: There ought to be
some specified period and then the
question can be put whether any' irm
was raided during that period im
Delhi,

Shri Daji: T have given the name of
the firm ag Chamanlals.

Mr. Speaker: Was the firm of
Chamanlal raided during the last
year?

Shri B. R. Bhagat: Yes,

it fos qeamaw W7 T EEY
t fr g damm € e ¥ osw
BT WTA Y wrianr ¥ gaw faar
T a1 WY 3% w71 T qv fe awma
AT & q1 ¥ a7 wr oy fe I
aefoelt wofY wAeETddy wfY &1
fewdrtwe foar ¢ 7 )

wouw wgww ;. wT gl A gl
6 ? N BT WA "t & wifew
# or ¥ff yro. T W ult e
g HATery oY 70k 8 Tg WY rAT 0 fiR
wg qg wm & e gy areizfoely

- fewtrgrfoear § 7

ot ¥o o W 't AL Y
caR e A g
wot ot fren ¥ fag wen
+
L %181 of}. g WX .ouETT :
b d!'i: i
. few A0 gy R W
li&ﬁit
(%) w1 7% w9} fegs goerd
wihnfeai w1 fa vz qw fo ok
e & wre I sfre e O fer
& foqg weor far g7 @ s feogw
w weTd et 8t gy e
N wfie gepy #7 & A yrE TNy
e ¥t ey o g ; o
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(@) afz g, @ @B w1 ww™
?

farer siorrorg ® ot (st o o
fam) : (%) fomr war fmw
o qT g wgry frarar g | o Ay
o F AT g A Ay K
¥ ) mEmET ) ¥ AT Y oA-
L

(@) a=4i ® foww & fag fag
oY Y wd & fagda, o g wE-
fct grapd % A fed o oA
saTr-gat & w91 faw g & fear
1T 8, GFTE &1 RIG 7 ATIE! Y Do
& wrr i arers § I S # T ana &Y
oreft 3, Y qreera XL A EY 1 @ O,
wEft F § 9G¥ fed @i A
# grEavE A § | wAAwEs w5
Yaar ¥ fag amdr g W 7
T & W ey 7 oy § 0

Shri Dimen Bhattacharya: I would
request that the answer may be given
in English also.

Mr, Speaker: The hon. Member
could have heard the simultaneous
translation in English.

8hri Dinen Bhattacharya: We could
not follow the translation.

Shri Shinkre: I support this demand,
Because sometimes the headphones at
our tables do not work. For instance,
the one before me just now does not
work. I could not follow the Hindl
of the Deputy Minister either.

ot gew wy wowra : & qg ot
wign § f5 ag @ a=al & foaw sy
wgraE & arft § e ag foa gwR &
IV T & N gHE A § IR & W
t o TER N BN e @ wTh 2
I woat QAT Qe d @ v e
e }?
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ot o qto fg : QAT ¥ § 1 I
warfal #t aga T T aner &
& T3 fr foaa) qaeag 350 T &
w fgadt & W 3490 WY T
qeaTg o7 8, AT 4 &% 7 A el
R Rt e s maR ¥ fo
10 Tyt sfpna faemr g, §9=0 o
g & F g OF =Y Ffow 15 o
faser & 1 fac¥7 odww oAEw
o fr fere & 97 nadieg adew )
giefete wfra F37 quate # < wdar
faar wmr g fomr awe@ 600
WY aF A § I ag fawar &
frpwdie w1 290w B AW}
fok {5 qrogn i W ) fmde
w8 9T Poperdite oY% g g & )

ot gTV WY WA G FTE &
st & fog IR T @@ )

oft wo ato Ry & 7 wriwdy Ay
M alg TF ¥ AR AF )

ot g weT waET : GF o I
HIFTC & AT FTH 7 T TG FH—
i § ford f a=st #) fael) T #Y
agraaT 7Y &Y ot § v st #
TG N F 1% I F 41 A qg g
1 5 F7 & Sl 71 & aR E Ay o
it ) Y oot @, w1 g ave wd
§?

ot wowmre faq : ¥ B oWW
QX T IO ad § AY I
ad # A A Tfgy, weRTE 350
& frxy Q1 =iz, @@ 600 AV Ty,
g &% ¢ fF S8y X awrg Qi
WY Y ag agraar 7 o o qEy A
g Y T A @t @ amnfr
o I & arg wwx @ oot guft o

ot a3 : w1 98 O 99 ¢ fr qwn—
et ¥ qwt ¥ N v ww & oot



1995 Oral Answers

&, =iy fzam o § 99 & qrey
I7 & g ¥ ol A& A ary §
AT B2 s frai Famat &1 owa-
far [ ¥ fa¥ Getr i W Ay &
QT 39 9T ) TE-TF G719 a6 Fih1 v
gt fasmr & 7 w0 AW F q@ WX
& fafred & qw Q) foemad sk
t?

&Y =0 Ao faw : sgl aAw T
THTSS W1 §aATT & g WA qvATg
¥ &9 qg T w1 A T §
N 7 qg ¥ AT 94T Gy & a1
T & AR ag faw ar § WK SER
WIT F # srawmssr Gl § 0 9w
) g7 S 7R qT o ki AT q¥n
§ 5 3% =X e §, fea wamw ¥ o
EARITFT IT AATY | AR OF WA
®Y 50 §qU ¥ SaraT @Y fawar @, &
far 8RR awex W 9@ 9w fra
W #af qet @

ot et T QA qdET v
# ug qf § o wfawa ot wha & g,
a7 g FARET § % w9 afaw
TR ENFTF 12w G
g wETew fad qmaT g, | e o
% IZ I FT AT FQ@E IT F I
A oy gafan & o s § f
T @ AR § 17 of ordw A fored
f& 37 & QY ufaw a% § 37 & g7 a4
Y ag " faw qv ?

ot wo Mo fam : woul #Y gear ox
AT L s § 6w
¥ 8T ¥ agrawT faenft ¥kt 50 WY
¥ W1 OF W) ®Y Ay frer o

ot wTet TN QA . wem WD,
wislt s A ¥ AX et o f
ay foremr § afer 7o o1 zadY arat
& 59 W g A & ar
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&t ®o Ao farmy : &3O ¥ gk
T Fawl wr W gm A §

Yaw Wt 9T Wy

;32 &t glo W famemly :
w1 fawta, e awr Ao fawre
wal ag w@AA € par W fs

(¥) w1 qg aw § fis dww
aw qar ITaieal § osqw ww
gy ) g e g fmdn ¥
LLIRCUR S 1L

(@) afz g, a7 w@w ¥=w3A
¥ (MY v wEa) Y of § wwa
< w7 fawrT § 7

fagtw, wwrw awr andin femw
Aaem A goEAl  (oft wnedt)
(%) e & wyd gy sWi ¥ aw
®ed Wy awi WY et Ay @
t; 2w ¥ wanEr TR AT WX
e g & ) waEd o §
fow qwg @i ¥ § ¢ T
R Fgaraw wY Tl

(w) awg & fog 7 0¥
ey Yy §o—

(1) 1958 ¥ awt wied ax 15
W xww v wEp W

Y € 1 1960 ¥ W
20 ¥l Iw gy fear
™ o9w®), 1962 ¥ ow

qaeEdE ¥ o gk oY
37 fedw wied qray
At g1 & ot

(2) wwrwi, =Y, wmt sfe
¥ gt W wiw @A
it ¥ fey or feaickew
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eRfr ¥ @ ert W ot
g afys s A aww
A g

TR ¥ oWl m¥ gHo
afewifaii wt qww e
A BN e a8
& mit §, W I e
T § 5 & qug-am 9
W Jte ¥

oY F1o Ao forwret : WY TIWIR

-Shl ‘Bhhgavatl: Generally we tulfil
the demands put on our stores depot.
But sometimes there may be difficult-
les. Aq far as 1 can find out from the

- figures, there is rully no shortage as
such, but there is difficulty about
supply of paper. That was why some
cut was imposed in the stationery to
be supplied. Ag a matter of fact, the
exenditure and percentage has in-
creased very much. From this, it will
be evident that this Ministry has made
the gupply as required,

ot g1o A1o fwrdt ;. QwEd
Tafregu v felzomey X & fag
wn g ww o §, afe g, @
o w1 T e 7

Shri Bhagavati: Yes, there are some
P under ideration of the
Ministry regarding decentralisation
of the budget for paper etc. and also
decentralisation of small-value items.

8hri D. C. Sharma: While the sup-
ply of stationery has been curtailed
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by 10-15 per cent, and it is a step im
the right direction may I know whe-
ther the workload which was being
carried before has also been reduced
by 15-20 per cent?

Oral Answers

Shri Bagavati: No. As a matter of
fact, it has gone up very much. Traffic
in the Railways and P & T has also
gone up. There is expansion also.
About 200 new offices are being creat-
ed every year.

Shri D. C. Sharma: Does the open-
ing of new offices indicate increase im
workload? It indicates a lowering of
the workload.

Shri Bhagavati: There is no dec-
rease in workload, But some economy
has been effected in the use of sta-
tionery. There is a screening com-
mittee for screening printing of pub-
lications, periodicals, forms with &
view to save paper.

Shri Harl Vishnu Kamath: e is
new to the Ministry.

Shri D. C. Sharma: | want a clart-
fication. The quanity of stationery sup-
plied has been reduced by 10-19 per
cent. Sp the workload has been re-
duced. Then the hon. Minister says
that the number of offices opened
every year has gone up to 200.

Then he said that there was saving.
What is this?

'Shri Raghunath Singh: Saving.

Shri Bhagavati: Saving has beem
effected in each office because of this
economy cut. But there is expansiom
of development work and increase of
offices every year. So the total
volume may be more.

Shri Indrajit Gupta: Have Govern-
ment taken any final decision to de-
centralise the functions of the Central
Stationery Office at Calcutta through
which centralised irmdenting and pur-
chase of stationery and office equip-
ment has been done so far or, are
they still idering repr
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made in this behalf by the employees
which show that expenditure will
increase rather than decrease if this
decentralisation proposal is carried
out?

The Minister of Works, Housing
and Rural Development (Shri Mehr
Chand Khanna): As far as the ques-
tion of decentralisation is concerned,
that decision was taken two or three
years ago, We have been trying to
impl t that decision. We are
opening now offices in Madras and in
Bombay, and we are expanding our
office in Delhi. The position is this
that during the last few years on
account of the plans and development
projects, the increase in the work of
the Communications Ministry,
Defence, Railways and all that, the
number of indentors has increased
from a few hundreds a few years ago
to about 7,000. There has been a
steep rise in expenditure to the ex-
tent of 133 per cent. So, the idea
today is that we should try to de-
centralise our work, so that we be-
come a little more efficient and also
meet the demands of the indentors.

I met these workers in Calcutta
only about a week or 15 days ago,
and 1 have told them that as far as
their service interests are concerned,
1 shall see that they are properly and
adequately safeguarded.

Shri Indrajit Gupta: My question
was not answered. My question was
whether this proposed decentralisation
if it is carried out or to the extent
it has already been carried out is
going to increase the expenditure of
the Government on indenting and
purchases of stationery and office
equipment, rather than the present
centralised system.

Shri Mehr Chand Khanna: 1 do not
think so. What we propose to do is
this. There is a regular inspection
wing in the DG.S.&D, Our idea is
to pass on more work to them. Then
there are small indents worth about
a few hundred rupees. We are giv-
ing sanction to the ministries con-
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cerned to indent to that extent. So,
1 do not envisage that there will be
increase in expenditure. It will lead
to more eficiency and possibly it may
even lead to a certain amount of
reduction in expenditure, but I can-
not vouch for it.

Shri Bishwanath Roy: May I know
whether the expenditure relating to
office i and stati y is in
accordance with the estimate made at
the beginning of the Third Plan?

Shri Mehr Chand Khanna: The in-
dents are made on this Ministry by
various indenting ministries. 1 am
trying to evolve a formula by which
the ministries concerned also become
a little responsible at the time of in-
denting, because now the expendi-
ture on stationery is not shown under
the expenditure of the respective
ministries. So, I am making these
ministries responsible. Let them
look into their own expenditure, so
that expenditure is controlled. That
is our idea in going ahead with it.

Shri Bishwanath Roy: He is talking
of the future, not the past,

Mr. Speaker: He has already ans-
wered.

Fourth Plan

+

*183. Shri K. N. Tiwary:
8hri P. R, Chakravert!:
Shri M. L, Dwiveds:
Shri Bhagwat Jha Arad:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri P, C. Borooah:
Shri Yashpal Singh:
8hri Balmiki:
Shri Linga Reddy:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Bibhutl Mishra:
Shri Vishwa Nath Pandey:
Shri R. S Pandey:
Shri S, M. Banerjee:
Shri Hem Raj:
Shri Daljit Singh:
Shrimati Savitri Nigam:
Shri Hukam Chand

Kachhavalys:
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Shri Ramachandra Ulaka:
Shri Dbuleshwar Meena:
Shri M. Malaichami:

Shri Jashvant Mehta:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddbanti:
Shri Hem Barua:

Shri Vasudevam Nair:

Shri Warior:

Shri Shiv Charan Gupta:
Shri S. V. Ramaswamy:
Shri Basumatari:

Shri Kindar Lal:

Shri Ram Harkb Yadav:

Shri D, C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sionn has finalised the outline ot the
Fourth Plan;

(b) when the final draft is likely
to be placed before Parliament;

(c) how far this revised schedule is
dependent on the availability of
the quantum anq character of the
foreign assistance; and

(d) the estimate of the net foreign
assistance essential during the Plan
period to fill the important gaps in the
economic structure to make it self-
supporting?

The Minister of Planning (Shrl
Asoka Mehta): (a) to (d). A state-
ment is laid on the Table of the
House,

STATEMENT

(a) to (c). In normal course the
Planning Commission would have
undertaken the preparation of the
Draft Outline of the Fourth Five Year
Plan in September, 1965 immediately
after the broad approach was approved
by the National Development Council.
The conflict with Pakistan and the
uncertainties in respect of foreign as-
sistance howecver, led to a delay in
undertaking the work. The prepara-
tion of the Annual Plan for 1966-67
was given a precedence with a view
to finalising it in time for the States
and the Central Budget. The work on
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the Draft Outline of the Fouth Five
Year Plan has now been  resumed.
While efforts' are being made to ex-
pedite its completion, it is too early yet
to indicate the precise date by which
it will be placed before the Parlia-
ment. The Draft Outline has to take
into account such adjustments as may
be necessary to the Plan to meet more
fully the high priority requirements
of defence, agricultural production,
import substitution and exports in the
light of the latest economic situation.

(d) In the document entitled
“Fourth Five Year Plan Resources,
Outlays and Programmes” approved
by the National Development Council
in September, 1965, it was stated that
‘“our present assumption in drawing
up the Fourth Plan is that an aggre-
gate amount of Rs. 4000 crores of gross
external assistance may be available”.
Allowing for interest payments and
capital repayments amounting to
about Rs. 1350 crores, the availability
of net external assistance was then
estimated at around Rs. 2650 crores.
Since the Draft Outline is still under
preparation, it is not possible to give
at this stage any more precise esti-
mate of the Fourth Plan requirements
of net foreign assistance.

Shri K. N. Tiwary: Since the final
draft of the Plan may be finalised only
after the commencement of the Plan,
does the annual plan for 1966-67 pro-
vide for foreign exchange assistance
oriented towards self-supporting
economy?

Shri Asoka Mehta: We have al-
ready drawn up the annual plan for
the first year of the Fourth Plan in
which care will be taken to see that it
is in conformity with the foreign ex-
change that is likely to be available,
and also care has been taken to see
that it will fulfil the various objectives
that we have in mind, including mov-
ing towards self-reliance. As far as
the rest of the Plan for the remaining
four years is concerned, it is  stil}
under preparation.
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Shri K. N, Tiwary: What is likely
to be a rough break-up of essential
foreign exchange assistance required
for various sectors of the economy in
the context of the goal of self-support-
ing economy?

Shri Asoka Mehta: As has been
pointed out in the memorandum on
the Fourth Plan as well as in the
Fourth Five Year Plan—Resources,
Outlays and Programmes—two docu-
ments that had already been publish-
ed, the foreign exchange content of
the Fourth Plan islikely to be Rs. 4000
crores, It will be Rs. 4000 crores be-
cause the interest and debt servicing
charges are likely to be of the order of
Rs. 1350 crores, The rest will be neced-
ed partly to meet the deficit in cur
balance of payments as far as main-
tenance imports are concerneq and
partly to meet the import require-
ments of our projects.

Shri S. C Samanta; The statement
says that intcrest payment and capital
repayment will amount to Rs. 1350
crores. May I know the break up of
this, how much for interest payment
and how much for capital repayment?

Shri Asoka Mehta: Interest pay-
ment will be a larger proportion; it
will be round about Rs. 800 crores.

Shri P. C. Borooah: What is the
estimated shortfal] of the growth of
national income in the Third Plan and
what is the rate of growth of national
income envisaged in the Fourth Plan?

Shri Asoka Mehta: As 'ar as the
Third Plan is concerned, it is difficult
to have final figures because we are
still running in the fifth year of the
Third Plan. The estimated rate of
growth, because of the very depres-
sed condition in the current year, is
likely to be around three per cent per
year. As far as the Fourth Plan is
concerned, as per the calculations on
which the Fourth Plan is being drawn
up, it will be around 8.5 per cent per
year.
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s wo wlo gAY : Sarfe wav
wgRy 3 garm &, dwww ¥awgdz
Fifqer ¥ fomat, 1965 ¥ 781 @
% 4,000 T wog & fadeit fafmaw
£ wrawgaRr gy, AfFw g
smozATer #  feey,  giiwed
TreAE, TOR gERgwE WK
o & fou o wfux gv afw
&Y sgaeqr w7 Q@Y | & qg ArAAv
wrgen g f aenfa fafaere ®Y 4,000
FOT T & fraa wifus faoit fafaan
¥ gravg® ¥ "wrar A9 WA § W
I WY qU FA Y fewr § qwn oAww
I3 1A ®T T

st wmtw wEAr: gETQ S
a2 & 4,000 FOT 594 & ooy
fadely Ay &Y J®I@ 7 1 ww feg
s s faww & e wdr
gw @ Ty § e oAt s Q
g & afd ¥ uor aw fagle
¥ 810 gzt a1 T AR ATE
AT #T AEAT B FH T FY
Yferw £ 1 ew 7 fog gw e
afeezes WX eifaodt wy foaar
WA T avd § s @ § ) Wi
A a9 ¥ 3T WX 4T g ¥ Ty
garag g fr g0 afow Y o
giify gord gefam w@ ot E
Afaa fadat q@r & aX K gardy feufy
qgY 7 curer feddz A4 @@

To TR wAgT  Afgm
77 WA gu f¥ Wi & fag fadet
A AW gR ), wife e i F
AT ¥ W Fr fom g oy
=rfeT & S o w977, 9= fr afvery
= fear & e sqm aff safw,
R QAT gwE A ¥ ag fgame
amar & fs mr sofer w4 &
F—& wd ¥g TET g wr
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& w3, fagr ¥ fow oF @K
oy wgan, fog § fF A, war
g av miaw & a feaar wuar
9 gdm ! osag fgaa s
&Y Hedr wEeT agd fF feqar waar
F WM AR R ag e
g @ a7 w9 g% 7g fagme wER?

ot @i HEgAT . WEEAT W
Hrar sy ¥ fadel AEr =7 gwer
g gl Sy & 1 =t daifus
FIX § W€ @ FT waT 0 |

sTo Tw WAL @ifgar :  weww
R, 7 foegw Difag ga
& 3 qor1 § 5 Far Qarfgama @wrar
o g fF oad & saT dvar @ 9
¥ fagar wwET S= oG T )

stamw Rgar: ¥ oo ¥
g wst fer & T owi aw gard
areearst O G g 1 %@ fag
g WAy § gard 1 SEgAwe §,
g § @ a5q Wy ¢t faggad A 9
gl FX gIAar g |

off agaw fag. @ #0 FHR R
@ T8 X A fear g 5 foeer
9 99 affs Nwae §F IAETH
T (@AY 9@ § A FHR Al
gs Ay F1 AFA F{ ArFTHATT E
2 ok T fow #T ¥ T IF
F1g q¥ fyare fvar @ &F @ @
&Y 9TET SHTR T G947 FTAAAA T
YT 1Y !

ot waliw Rgav:  T@ owATA ¥
T, 9EA AN F TET FIS FA-
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Mr. Speaker: The Question-hour is
over.

Shri P. C. Borooah: Sir, the next
question is very important.
-~

Some hon. Members rose—

Mr, Speaker:
Notice Question.

Order, order. Short

SHORT NOTICE QUESTION
Gang Canal

S.N.Q. 1. Shri Karni Singhji: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government are aware
that only 500 fo 700 cusecs are being
allowed in Gang Canal for over many
months now;

(b) whether it is a fact that water
in the distributories is allowed only
for 8 days in each by turns every
month; and .

(¢) how long this situation is ex-
pected to continue? .'

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Roa): (a) Due to the abnorinally
low river supplies this year as a result
of the failure of winter rains, the
Gang Canal received low supplies.

(b) Rotational running of distribu-
taries in rabi ig necessary for equit-
able distribution of the supplies actu-
ally available.

(¢) The situation has slightly im-
proved after the rainfall towards the
middle of February 1966.

Shri Karni Singhji: Is it a fact that
in the 18 distributaries of the Gang
Cana} system in northern Rajasthan,
the closures have been the longest ex-
perienced during the last 35 years
amounting to anything between 22
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and 27 days in a month for each dis-
tributory?

Dr, K. L. Rao:
is has happened,

Quite so; this year

Shri Karni Singhji: Is it a fact
that as against 3,17,000 acres irrigated
during the last rabi season, only
1,90,000 are being irrigated during the
current rabi season which is quite un-

. justified in view of the preseat
food shottage, and what steps are
being taken tp ensure that even with
this smaller irrigated area, in order to
mature the standing crops, the estima-
ted requirements of 63,000 cusecs will
be delivered before the 10th April?

Dr. K, L. Rao: It is qguite true that
this year the acreage actually sown is
only 1.91 lakhs as against 3.1 lakhs last
year, and it is necessary to ensure that
for this maturing period commencing
from 12th February to the end of
March, there must be a canal flow of
at least 750 cusecs. We will try to

. see, with the assistance of hon. Minis-

ters from Punjab and Rajasthan,
whether we can maintain  these 750
cusecs.

Shrimati Savitri Nigam: Is it not

a fact that water is allowed to run
only for five to eight days in the dis-
tributaries by turns and for the next
time, water is given only after about
30 to 36 days, and that thig creates
great hardship to the farmers?

Dr. K. L. Rao: We dquite realise
that on account of the low supplies, it
has become necessary to introduce this
since the situation is rather more seri-
ous thig year. Generally, it will be
run for 12 days over the channel; 12
days in a month. But this year, it has
come to eight days in a month.

Dr. L, M. Singhvi: Is it uvder the
contemplation of the Government to
evolve any long-term plan to prevent
the recurrence of any such dire short-
age in the supply of water in the Gang
canal system?

Dr. K. L, Rao: As soon as our
Indus Waters Treaty comes into force;
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that is from 1970—atter that. I think,
until that we have to wait. (Inter-
ruption).

Shri Hem Barua: Are the Govern-
ment aware of the fact that even to
save half the standing crops, 750
cusecs are needed daily to keep the
periog between subsequent water-
supply to the maximum of 24.days. If
so, may I know what immediate steps
the Government are taking to improve
the situation in this respect?

Dr, K. L. Rao: T did not follow. We
require a minimum of 750 cusecs.

Mr. Speaker: Is it about the Gang
canal or is it a general question?

Shri Hem Barua: I shall repeat the
question, Are the Government
aware of the fact that even to
save half the standing crops, 750
cusecs are needed daily to keep
the period between subsequent water-
supply to the maximum of 24 days. If
so, may I know what immediate steps
the Government are taking to improve
the situation in this respect?

Dr. K. L. Rao: I have already ans-
wered that 750 cusecs at the head are
required in order to ensure that the
standing crops mature and there is
full harvest. I have already submitted
that I will try to discusg it with the
concerned ministers of Punjab and
Rajasthan to see what amount of
water they can spare to ensure that
this supply is maintained.

I EFT wE e F fa¥ Af v o7
@1 3 afF 3o qar w1w qwer
fr afewfal & 3%t & e 3o
grs-afs #r-gs & 79 ¥ or sowar
% 39 ufus o far smar & ek
ST Y AT A qey FY fear A
sraT, fome dume & ¥R v qEy
7 fr ¥ gfr o @ 2 oy
@I T O W o B fis
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se-Afwr o 3%l ¥ v gn
g sa®r WY warg & &% )

Dr. K. L. Rao: I am not aware of
this, I would request the hon. member
to give a statement in writing about it
and I will look into it,

oft awg ¢ a9 agT ¥ T #y
A1 g1 AT za avg ¥ gEd ag]d
# qAY &Y aE7 g, 9 f¢ Fw oA
FLTA F1 LA &1, AT 44T FEIT
afeai &1 ol F91 4 F 9 Agd
FTqFT qU el w1 A 7T @
&, d f sAT 97 Igd & O A9
¥ wwan @, 3T zgmdw gl &
afey fIF F qET a1 W g oar
ag a3 uifrem &1 9w
wrad § qisr TA4 9y IFL IF
qart ®Y gone M qweg & At
w1 dIT £ WS gede g7

Dr. K. L. Rao: I would accept the
suggestion of the hon. member that
we should try to save water as much
as possible, but not at the risk of not
observing the treaty. We have got to
observe the treaty.

Shri Kashi Ram Cupta: Is the min-
ister aware of. the fact that a large
number of farmers of the area were
not informed of this sudden shortage
in time, with the result that the crops
were sown and remained without
water?

Pr. K. L. Rao: I am not aware of
“this; anyway, it is the responsibility
of the Rajasthan Government to have
done so.

Shri Nath Pai: Has the Minister's
attention been drawn to complaints
that whereag water supplies are most
keenly needed during what is called
the maturing perivd, which commences
around 10th February it is during this
period that water is niggardly held
back from the peasants and farmers?
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Dr. K. L. Rao: Nobody will do that
unless there is no water in the canal,
during the maturing period when the
water jg most required. We are {ry-
ing to do whatever is possible‘

Shrimati Tarkeshwari Sinha: May
I know whether any planning is done
ffor the release of water so that the

‘water may reach the field in the kharif

and rabi season during maturing
period and whether accerding to the
plan water is regularly released dur-
ing those periods?

Dr. K. L. Rao: There is complete
planning in this and water is allowed
as required. Unfortunately this year
the flows in the river were only 50 per
cent and even less and therefore diffi-
culties have arisen.

WRITTEN ANSWERS TO
QUESTIONS

Rationaiisation of Tax Structure

*184, Shri P, €. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Finance be
pleased to state:

(a) whether any suggestions have
been made by the Direct Taxes Ad-
visery Committee to rationalise the
tax structure;

(b) if so, what are their suggestions;
and

(c¢) Government’s decision thereon?

The Minister in the Ministry of
‘Finance (Shri B. R, Bhagat): (a)
Yes, Sir.

(b) and (c¢). Various suggestions
have been made, the more important
of which made in the recent meetings
have been summarised ang the deci-
sions thereon indicated in a statement
laid on the Table of the House.
[Placed in Library, See No. LT-5565/
661.
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Khosla Committee’s Report on
Narmada River Project

*185. Shri S, C. Samanta:
Shri Subodh Hansda:
Shri P, C, Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Shri Daji:
Shri Jashvant Mehta:
Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Hari Vishnu Kamath:
Shri Man Sinh P. Patel:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the views on the re-
commendations and proposals of the
Khosla Committee on Narmada River
Project have been received from the
State Governments;

(b) if so, .what they are; and

(¢) the final decisions taken on the
re.ommendations of the Committee?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The views of Rajasthan,
Gujarat and Madhya Pradesh Govern-
ments have been received; the views
of Maharashtra are still awaited.

(c) Does not arise.

e AgT afc@ren
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Irrigation Projects
*187. Shri D. C. Sharma: Will

the Minister of Irrigation and
Power be pleased to refer to the reply |
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given to Starred Question No, 58 on
the 4th November, 1965 and state:

(a) whether the question of selec-
tive concentration on the construction
of irrigation projects to raise food
production has since been consider-
ed; and

(b) if so, with what results?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
(a) and (b). The matter is still under
consideration.

fareit ¥ ¥ TOETT FETeOT AW
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Collection of Gold from Villages

*189. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:
Shri Bhagwat Jba Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:

Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri “ndrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether  Government have
finalised the scheme for recovery of
subscription to gold bonds from vil-
lages;

(b) if so, the main features there-
of; and

(c) when it will be implemented
and the nature of the help to be
taken from the State Governments?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) and (c). A number of branches
of the State Bank of India and its
subsidiary banks are running mobile
vans to collect subscriptions particu-
larly in semi-urban and rural areas.
The State Governments provide the
mobile vans and alsp adequate armed
escort to accompany the vans on their
rounds. They also give adequate pub<
licity to the trips and advance notice
of the visits for securing adequate
response to the Gold Bonds Scheme.

Tax on Immovable Urban Property
*190. Shri Yashpal Singh:
Shri Balmiki:

Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No, 746 on the 9t
December, 1965 and state the reaction
of the Statv Governments to the pro-
posal for imposing tax on the immo-
vable property with details thereof?
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The Minister of Planning (Shri
Asoka Mehta): In discussions with
the Planning Commission, the State
Governments agreed to consider the
proposal for raising additional resour-
ces for the 1966-67 Plan through
changes in urban immovable property
tax or levy of such a tax in case the
State Government concerned was not
levying it already. The U.P, Govemn-
ment has since introduced certain
changes in the urban immovable pro-
perty tax levied in that State and the
Gujarat Government has increased the
education cess on lands and buildings
in urban areas. The Bihar Govern-
ment has also introduced a Bill in the
State Legislature for imposing a tax
on non-agricultural urban land. Be-
sides, the Mysore Government has re-
cently placed a Bill before the State
Legislature for levying a tax on urban
land and the Kerala Government is
actively considering the matter. In-
formation for other States ig not yet
available.

Land Reforms Measures

'191 Shri Linga Reddy:
Shri Jagdev Singh Siddhanti:
Shri Warior:
Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Gopal Datt Mengi:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Onkar Lal Berwa:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No, 309 on the 18th
November, 1965 and state:

‘a) the further progress made in
implementing Land Reforms mecasures
n e States;

(D) the reasons for the delay In
the matter of introduction of Jand
reforms in the States; and

(c) the suggestions made by the
Planning Commission to the States in
this regard?

The Minister of Planning (Shri
Asoka Mehta): (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-5566/
66].

Development of Hill Areas

*192. Shri Hem Raj:
Shri Yashpal Singh:

Wil] the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 448 on the 25th
November, 1985 and state:

(a) the progress since made by the
Steering Committee of the Planning
Commission for the development of
hill areas;

(b) whether the Report has
finalised;

been

(¢) if so, its recommendations; and

§d) whether a copy of the Report
will be laid on the Table?

The Minister of Planning Shri
Asoka Mehta): (a) to (d). The
Steering Committee has not yet com-
pleted the examination of the report:
of the Working Groups. Two of the
Working Group reports viz. those on
Vilage and Small Industry and on
Transport, have not yet been received
by the Steering Committee.

wif gro i e W e
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Rising Prices of Commodities

*195. Shri S. M, Banerjee:
Shri Vishwa Nath Pandey:
Shri P, C. Borooah:
Shri Ram Harkh Yadav:
Shri Murll{ Manohar:

Wi'l the Minister of Finance be
pleased to state:

~ (a) whether the prices of all essen-
tial commodities have gone up during
December, 1965 and January, 1968;

(b) whether prices are daily going
up despite the steps taken by Gov-
ernment; and



2019 Written Answers PHALGUNA 5, 1887 (SAKA) Written Answers 2020

(c) it so, the further steps likely to
be taken to check the prices?

The Minister of Finance (Shri
Sachindra Chaudhurd): (a) and (b).
Prices of essential commodities re-
mained, on the whole, stable during
December, 1865 and January, 1966,
although they had risen during the
preceding months.

(c) In view of the substantial de-
cline in agricultural production,
measures for checking the price rise
will have to include augmenting sup-
plies, to the extent feasible, by im-
ports, regulation of distribution and
continued restraint on demand through
fiscal and monetary policies.

Fi C S
tion re: Grant to U.P.

P R a

*196. Shri Vishwa Nath Pamdey:

Shrimati Savitri Nigam:
Will the Minister of Finance be
pleased to state:

(a) whether the Fourth Finance
Commission has recommended a low
quantum of grant-in-aid to Uttar
Pradesh State;

(b) if so, whether the State Gov-
crnment have represented against it;
and

(c) if so, the reaction of the Central
Government thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No grant-
in-aid was recommended by the
Fourth Finance Commission for Uttar
Pradesh as the entire revenue gap of
the State Government was more than
covered by the share of Central taxes
and duties accuring to them. The ad-
ditional expenditure devolving on the
State Government owing to increages
in pay scales and dearness allowance
of the State Government employees
was, however, got examined by the
‘Government on the lines recommend-
ed by the Commission and as g result
the State Government would be get-
ding from 1966-67 a grant-in-aid of
Rs. 9.88 crores.

(b) No, Sir.
(c) Does not arise.
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Tax liability of Ex-Chief Minister of
Orissa

*198. Shri Vishram Prasad:
Shri Harl Vishnu Kamath:
Shri Surendransth Dwivedy:

Will the Minister of Finance be
pleased to refer to the reply given to
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Starred Question No, 175 on the 11th
November, 1965 and state:

(a) whether the cnquiry regarding
the tax liability of Shri Biju Patnaik,
ex-Chief Minister of Orissa, has since
been completed;

(b) if so, the result thereof; and

(¢) the action Government have

taken in the matter?

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
(a) Enquiries are still in progress.

(b) and (c). Government propose
to take such action as the result of the
enquiries require and justify.

Nationa! Defence Remittance Scheme

*199. Shri D. D, Puri:
Shri Shiv Charan Gupta:
Shri Karni Singhji:

Will the Minister of
pleased to state:

Fipance be

(a) whether Government are satis-
fied with the response of Indians
abroad to India’s National Defence
Remittance Scheme;

(b) if not, the steps taken to revive
interest in this scheme and to make
more liberal provision; and

(c) the amount scmitted by Indians
abroad under this scheme so far?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Does not arise.
(c) Rs. 18.58 crores upto 22-2-1866.

Uniform Power Rates

*200. Shri M. L. Jadhav: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
taken any decision with regard to the
uniform rates for power for Industry
and Agriculture throughout the
country;
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(b) if so, the details thereof; and

(c) when it is likely to be imple-
mented?

The Minister of Irrigauon and
Power (Shri Fakhruddin Ahmed):
(a) No, Sir. However as it was felt
that agricultural consumers through-
out the country should not be requir-
ed to pay more than 12 paise per unit,
it has been decided to subsidise elec-
tricity rates for agricultural purposes
above 12 Paise per unit to be shared
50:50 between the Centre and the
State Governments concerned.

(b) and (c). Do not arise,

Sale proceeds of Coal exported to
Pakistan

*201. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state the steps taken or
being taken to realise the sale pro-
ceeds of coal exported to Pakistan
and frozen by the Pakistan authori-
ties during the recent period of
hostilities?

The Minister of Finance (Shri
Sachindra  Chaudhurl): Payments
against exports of coal from India to
Pakistan were to be made by the
National Bank of Pakistan through
its branch at Calcutta. This bank was
granted a moratorium in September
1965 and its assets in India are not
adequate to meet all its liabilities, in-
cluding payments to coal exporters
against letters of credit opened in thelr
favour. The question of authorising
prorata payments as an interim mea-
sure, pending a final decision regard-
ing the future of this bank is under
consideration.

Foreign Assistance from Abroad

202. Shri Madhu Limaye: Will the
Minister of Finance be pleased to
state:

(a) whether it Is a fact that the
former Finance Minister had told the
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visiting American Senators in Decem-
ber, 1985 that India’s dependence on
foreign assistance would come to an
end or be drastically reduced by
1970-71; and

(b) if so, the measures contemplat-
ed for achieving this result?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
former Finance Minister had told the
visiting American Senators that India's
plans of development aimed at self-
sustaining growth. He added that a
substantial reduction in dependence
on foreign assistance may be achieved
towards the end of the Fourth Plan
or middle of the Fifth Five-Year Plan.

(b) The measures for achieving
this result are embodied in the Five
Year Plans. The growth of domestic
saving as a result of higher levels of
national income and measures to raise
the proportion of income saved, the
expansion of exports and increased
import substitution are expected to
reduce the re'iance on foreign assis-
tance.

Foreign Loans

*203. Dr, L. M. Singhvi:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Jagdev Simgh Siddhanti:

Will the Minister of Finance be
pleased to state:

(a) the tota]l repayment and servic-
ing obligationg of India during the
next two ycars regarding various
foreign loans; and

(b) how these obligations are pro-
posed to be met?

The Minister of Finance (Shri
Sachindra Chaudhauri): (a) and (b).
A statement is placed on the Table of
the House. [Placed in Library. Sce
No. LT-5567:66].

Imported Drugs

*204. Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Shri Bibhuti Mishra;

Will the Minister of Health and
Family Plamning be pleased to state:

(a) whether it is a fact that at least
5 per cent of the imported drugs in
the country are below specified stand-
ard and expected potency; and

(b) it so, the steps taken to check
the quality of imported drugs?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The samples tested during the last
three years have shown that about
5 per cent of imported drugs were
found to be below the prescribed
standard.

(b) The following steps are taken
to check the quality of imported
drugs.

(i) No drugs are allowed to be im-
ported into the country by sea, except
through the ports of Madras, Calcutta,
Bombay and Cochin and by air except
through the ports of Madras, Calcutta,
Bombay, Delhi and Ahmedabad.
Officers of the Central Drugs Stan-
dards Control Organisation are posted
at these places to cnforce the provi-
sions of the Drugs and Gosmetics
Act and the Rules thereunder in res-
pect of imported drugs.

(ii) Standards are prescribed under
the above Act and Rules which all
drugs imported into the country must
conform to.

(iii) All consignmentg of drugs,
whether imported by sea, or air 1n-
cluding postal consignments are re-
ferred to the Officers concerned of
the Central Drugs Control Organjisa-
tion by the Customs Authorities and
the Bills of entry or other simi'ar
documents are forwarded to the for-
mer together with the relevant involce
or other statement showing the name
and address of the importer and
manufacturer and the names and
quantities of the drugs imported.
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(iv) All consignments of drugs are
inspected by the officers of the Cen-
tral Drugs Control Organisation to
check whether they comply with the
labelling and other requirements under
the above Act and Rules. Samples are
drawn frequently and at random from
imported consignments for test. It is
ensured that the products of all manu-
facturers are subjected to test fre-
quently.

(v) Particulars of drugs imported
at any one port when reported upon
adversely are circulated amongst other
ports so that necessary checks could
be exercised on the quality of similar
consignments if any, imported at the
other ports.

(vi) Biological and special products
are required to be imported under a
licence, under the above Act and
Rules which is issued on the basis of
an undertaking given by the foreign
manufacturers that the drug exported
by them will comply with all the
provisions regarding quality etc. as
laid down in the above Act and Rules.

(vii) Consignments of imported
drugs found t, be sub-standard In
quality are required to be either ex-
ported to the country of origin or for-
feited to the customs Authorities for
destruction, apart from any penalty
that may be imposed in this connec-
tion on the importer of such drugs.

This has had a salutary effect in
that, drug not of standard quality are
not found to be exported deliberately
or willfully by the foreign manufac-
turers.

Family Planning Programme

*205. Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Agad:
Shri S, C. Sumanta:
Shri Subodh Hansda:
Shri Prakash Vir Shastrl:
Shri Aukam Chand

Kachhavaiya:

Shri Jagdev Singh Siddhanti:
Shri Bibhutl Mishra:
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Shri K. N. Tiwary:
Shri Bade:

Shri Yashpal Singh:
Shri Hem Barua:

Shri D. C. Sharma:
Shri M. L, Jadhav:

Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether an assessment of the
success of family planning programme
has recently been made;

(b) if so, the success so far achiev-
ed in this campaign in the different.
States and Union Territories; and

(c) the further steps contemplated
in this direction?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
Yes, Sir.
(b) and (c). The reports on the

progress of the Family Planning Pro-
gramme in different States and Union
Territories received from the assess-
ment teams set up by the Govern-
ment of India are being examined by
the Family Planning Programme
Evaluation and Planning Committee.
The report of that Committee is still
awaited. A statemennt indicating the
success so far achieved in the Family
Planning Programme and further steps
contemplated in that direction is laid
on the Table of the House. [Placed in
Library. See No. LT-5568/66).
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Power Tariff in Delhi

Shri Bhagwat Jha Azad:
Shri M, L. Dwivedl:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitrni Nigam:
Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Lahtan Chaudhry:
Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:
Shri Hukam Chand Kachhs-
valya:
Shri Bade:
Will the Minister of Irrigation and
Power be pleased to state:
(a) whether it is a fact that the
Delhi Electric Supply Undertaking

*207.

propose to increase the domestic

power tariff;

(b) if so, its details and the reasons
therefor; and

(c) whether Government  have
assessed the volume of resentment
against the likely increase?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No, Sir; there is no proposal at
present to incrcase the tariff rates.

(b) and (c). Do not arise.

Greater Cochin Water Supply Scheme

791. Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) wheéther it is a fact that the
Kerala Government have requested
the Centre to treat the Greater Cochin
Water Supply Scheme as a centrally
financed scheme;

(b) if so, Government's reaction
thereto; and

(c) the provision made in the State
plan for this scheme for 1966-67?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) As the provision for the National
Water Supply and Sanitation Pro-
gramme (Urban) has been made in
the State Sector in the Fourth Five
Year Plan, it is not possible to treat
this particular scheme as Centrally
sponsored.

(¢) The Working Group on Health
which considered the Annua] Plan of
Kerala State for 1986-87 had recom-
mended a special provision of Rs. 75
lakhs for this scheme in addition to a
provision of Rs. 65 lakhs for the other
Urban Water Supply Schemes in
Kerala. The State Government have,
however, made a provision for only
Rs. 57 lakhs Yor all their Water Supply
and Drainage Schemes.
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Anti-Sea Erosion work in Kerala

792. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
undertaken to flnance the anti-sea
erosion programme, in Kerala;

(b) if so, the total amount provided
by the Central Government for the
implementation of the scheme during
1966-67;

(c) the areas which are newly
affected by Sea erosion due to the
recent cyclone in December, 1965; and

(d) the total estimated amount
required for the anti-sea erosion pro-
gramme in Kerala?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) It has been decided to treat the
anti-sea erosion programme in Kerala
as a Centrally-sponsored scheme in
the Fourth Plan.

(b) An outlay of Rs. 75 lakhs has
been proposed for 1986-67.

(¢) The areas affected by the sea
erosion in Kerala due to the cyclone
in December, 1965, are Verkala in
Trivandrum District, Chavara snd
Koilthottam in Quilon District, Thotta-
pally and Purakad in Alleppey Dis-
trict, Vypeen and Chellanram in Erna-
kulam District, Mattool, Thalai, Dhar-
madom, Chalil, Gopalpettah, Azheekal
and Payyambalam in Cannanore Dis-
trict, Quilandy Beach, Cheri d
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Electricity Problem in Trichur

793. Shri A. K, Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware
that the management of Sitharam
Mills, Trichur has agreed to lend the
stepping up transformer and genera-
tor to the Municipal engineering
authorities, Trichur;

(b) whether the Municipal engi-
neering authorities have asked for
permission of the Electricity Board
for using this transformer and gene-
rator; and

(c) if so, the Government's reaction
thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The management of Sitharam Mill,

. Trichur, had offered to lend a 500

KVA generating set to the Municipal
authorities, Trichur.

(b) The Municipal authorities sought
the approval of the State Government
for utilising this generating set for
power generation. The Government in
turn sought the technical advice of
the Electricity Board authorities.

(c) The Electricity Board authorities,
after having studied all the technical
and financial aspects of the scheme,
found it to be quite uneconomical and
unsuitable and :cnce advised the State
Government to decline the offer. The
State Government accepted this re-

dation

Tanur, Madapilly and Kollam Beact;
in Kozhikode District.

(d) It has been estimated by
the State Government that on an
average, one mile of coastal protection
work, based on the suggestions made
by the Amecrican experts, would in-
volve an expenditure of Rs. 20 to 25
lakhs. On this basis the total cost of
protecting the entire coastline exposed
to erosion would roughly be Rs. 40 to
50 crores.

Tube-wells in Punjab
794, Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the numbor of tube-wells sanc-
tioned for energisation for agricul-
tural purposes in Punjab in 1965-60-
and
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(b) the number of
energised up-to-date?

tube-wells

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The State Electricity Board have
fixed a target of energising 11,000 tube
wells during the year 1965-86. Infor-
mation regarding the exact number of
tube-wells sanctioned is not available.

(b) 7,236 connections have been
energised from 1-4-65 to 31-12-65.

Land Reforms

795. Shri Kolla Venkaiah:
Shri M. N. Swamv:
Shri Laxmi Dass:
Shri A. K. Gopalan:

Will the Minister of Planning be
pleased to state:

(a) whether the High Level Com-
mittee presideq over by the Home
Minister on the implementation of
land reforms has presented its report;

(b) if g0, its main recommendations;

(¢) whether a copy of the Report
and the decisions taken thereon will
be laid on the Table; and

(d) the time taken by the Com-
mittee for enquiry and report?

The Minister of Planning (Shri
Asoka Mehta): (a) to (d). The Com-
mittee is having discussions with the
Chief Ministers concerned regarding
the difficulties encountered in giving
effect to the programme of land re-
form. These discussions are of an
informal nature.

The Committee also made a genera!
review of problems of implementation
and made suggestions for improving
implementation. These  suggestions
were included in the statement placed
on the Table of the House in reply
to Lok Sabha Starred Question No. 113
answered on 10th September, 1964

The Committee is not required to
make any forma) report.
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Subsidised Industrial Housing Scheme

797. Shri Daji: Will the Minister of
Works, Housing and Urban Develop-
ment be pleased to state:

(a) how many workers have been
benefited during the Second and Third
Plan periods due to the facilitics
offered under the Subsidised Indus-
tria] Housing Scheme;

(b) whether the Plan allocatinng for
the Subsidised Industrial Housing
Scheme have been fully utilised; and

(¢) if not, the reasons thereof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Information {s being
collected and will be laid on the table
of the Sabha.

(b) and (c). Against the allocation
of Rs. 57 crores, an amount of about
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Rs. 45 crores is likely to be utilised
during the periods of Second and
Third Five Year Plans. The follow-
ing are the factors mainly responsible
for the shortfall in Utilisation:—

(i) Non-availability of suitable
land at reasonable cost;

(ii) Shortage of essential building
materials like cement, steel
and bricks; and

(iii) The lower priority given to
Housing Schemes due to the
Emergency.

y in Exp e

798. Shri M. L. Dwivedi:
Shri P. C. Borooah:

Shri Bhagwat Jha Agzad:
Shri Subodh Hansda:

Shri S. C. Samanta:

Will the Minister of Irrigation snd
Power be pleased to state:

(a) whether any economy has been
effected in the expenditure in his
Ministry during the year 1965-66: and

(b) if so, the detailg thereof:

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) Excluding the Trisuli Hydro-
clectric Project, which is being cons-
tructed in Nepal under the Indian Aid
Programme, and the Farakka Barrage
Project, early completion of which
is in the national interest, a net sav-
ing of Rs. 125 lakhs is anticipated in
the remaining budget provisions under
the control of this Ministry, Apart
from strict control over expenditure
on tours, contingencies, filling up ot
vacant posts, the economy measures
enforced consisted of:

(i) Postponement of irrigation
and Power Seminar; and
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(ii) reduction in expenditure on
certain works.

Co-ordination between Agriculture and
Irrigation

799. Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 8. C. Samanta;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any directions have
been issucd to the State Governments
in regard to having an effective co-
ondination between the Departments
of Agriculture and Irrigation; and

(b) if so, the details thereol?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-5569/66].

Reliet Plans for
States

Dreught-affected

800. Shri Warlor:
Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Will the Minister of Finance be
pleased 1o state:

(a) whether Government have pro-
posed an integrated relief plan to
provide necessary relief fund for
rclief works in the drought-affected
States of Maihya Pradesh, Rajastha:,
Gujarat, Maharashtra, Mysore and
Orissa; and

(b) if so, the details thereot?

The Minister of Finance (8hrl
Sachindra Chaudhurl): (a) No, Sir.

(b) Does not arise.
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C.G.H.S. Doctors

803, Shri Shree Narayan Das: Wil]
the Minister of Health and Family
Planning be pleased to state:

(a) whether any assessment has
been made of the extent to which the
beneficiaries of (Central Government
Health Scheme had to get themselves
treated by private doctors due to the
C.G.H.S. doctors working according to
rule since December, 1965;

(b) if so, the steps taken to meet
the situation;

(c) whether any assessment has also
been made as to the requirement of
doctors, if doctors are allowed te work
according to rule; and

(d) if so, the steps taken to mect
the situation?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(d). No such need had arisen as
necessary precautions were taken to
prevent any dislocation of work.

Assessment of the work load of
Medical Officers is done from time to
time. The number of doctors in the
dispensaries {s adequate.
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Air India Terminal Building, Bombay

804, Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Questior No. 1115 ogn the
23rd November, 1965 and state:

(a) whether the Finanece Ministry
andi the Reserve Bank had salisfied
themselves that the Indian architects
and designers were not competent to
design a sky-scrapper for the Air
Indian Terminal Building, Bombay,
beforc sanctioning the foveign ex-
change to the American firm of con-
sulting architects; and

(b) if so, whether any Indian archi-
tects have been encouraged to learn
the techniques of drawing, designing,
ctec, so that foreign assistance may
not have to be sought again?

The Minister of Finance (Shri
Sachindra Chaudburi): Having regard
to the nature of the project inas-
much as the concept of sky-scrapper
is rather new for archilectural plann-
ing in India and the fact that Indian
firms are being associated both at
planning and execution stages, Gov-
ernment of India agreed to the
appointment of an American firm as
consulting architects for preparation
of drawings. Added to that is the fact
that out of dollars 150,000 us the fees
to be paid $60,000 has been adjusted
against sale of transportation by Air
(ndia.

(b) Yes, Sir. Indian architects are
being associated in the execution of
the project.

Schemes involving Capital Outlay of
Rs. 25 lakhs

Shri P. R, Chakraverti:
Shri K. N, Tiwary:

805.

Will the Minister
pleased to state:

of Finance be

(a) whether all schemes involving
a capltal outlay of Rs. 25 lakhs and
above are being re-examinei and
approved by hlg Ministry; and
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(b) if so, the economy achieveq in
the different Ministries as a result of
this economy drive?

The Minister of TFinance (Shri
Sachindra Chaudhuri): (a) and (b).
In the context of the Emergency it
was laid down in September, 1065 that
with a view to conserving resources,
all construction projects, the building
content of which exceeded Rs. 25 lakhs
should be re-examined by the Minis-
tries and approval of the Ministry of
Finance obtained before entering into
fresh commitments or commencing
such works. The Financial Advisers
were also instructed to review all
construction projects included in the
current year's Budget Estimates to
examine the feasibility of rephasing
or deferring some of the schemes.

As a result of the aforesaid re-
appraisal, about Rs. 21 crores has been
saved immediately by curtailing, re-
phasing or deferring some of schemes
icluding those in public sector under-
takings. Information relating to two
Ministries is awaited and will be laid
on the Table of the House as early
as possible.

Jawahar Sagar Dam

808. Shri P. R. Chakraverti;
Shri K, N. Tiwary:

Will the Minister of Irrigation amd
Power bc pleased to state:

(a) whether the entire equipment
for the power plant of the Jawahar
Sagar Dam is coming from Canada
under the Colombo Plan;

(b) whether the Power House will
be connected with the Chambal grid;
and

(¢) the total installed capacity and
the total irrigation potential after the
completion of the three power staticrs
under the Chambal Valley Develop-
ment Schemge?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) Yes, but under the Canadian
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Credit and aot under the Colombo
Plan.

(b) Yes.

(c) Total installed capacity will be
388 MW while the total irrigation
potential is 14 lakh acres.

L.I.C. Funds for Housing

Shri Subodh Hansda:
Shri 8, C. Samanta;
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether the relesse of funds
for Housing schemes froni the L.LC.
has been postponed from the current
financial ycar;

807.

to  both
housing

(b) whether this applies
the public and private
schemes; and

(c) the saving likely due to this
stoppage?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Kbhanna): (a) No. Rs. 15 crores have
been allocated by .he Life Insurance
Corporation during the current finan-
cial year for financing housing
chemes.

(b) and (c). Do not arise.

Appellate Tribuna] to Deal Customs
ang Excise Appenis

Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Suboth Hansda:
Shri 8. C. Samanta:
Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manshar Lohia:
Will the Minister of Finance be
pleased to state:

(a) whether the Federation of
Indian Chambers of Commerce and

Industry has urged hig Ministry to
set up an Appellate Tribunal to hear
final Customs and Excise appeals; and

(b) if so, Government's reaction
thereto?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes, Sir.

(b) Similar suggestions have been
considered by the Government earlier,
but have not been found feasible.

Aid from Canada

Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Sirt 8. C. Samamta;

809.

Will the Minister of Finance be
pleased to state:

(a) whether Canada has reuently
released a $£41 million credit to India
and

(b) if so, how it will be utilised?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) In the Aid
India Consortium Meeting held in
Washington on 21st April 1865, the
Government of Canada pledged a total
assistance to the Government of India
of Canadian $44.50 million equivalent
to U.S, $41.16 million (Rs. 19.60 crores)
for the year 1965-66 for purchases
from Canada.

(b) The utilisation of this amount
is programmed as follows:

(i) Grant element (C. $ 12.00
million-U.S. $11.10 million).

For commodities such as:—

Nickel,
Asbestos,
Zinc,
Aluminium,
Sulphur,
Fertilizers,
Newsprint,
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(ii) Development  Loans (C.$
20.00 million-U.S. $ 185 million
For

Idikki power project;

Sohanla] paper project;
Geological Survey of India/
Indian Bureau of Mines; and
Locomotives for the Indian Rail-
ways; and
the Calcutta
sioners; etc.

Port Commis-

(iii) Extended Suppliers’ Credits
(C. $1250 million-U.S. $11.56 mil-
lion).

For

West Coast Smelter of Indian
Aluminium Co. Ltd.,;

Second Stage of the Rajasthan
Atomic Power Project.

Ralds in Kanpur

Shri Yudhvir Siagh:
Shri Bagri:

Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Shri Hukam Chand

Kachhavalya.
Shri Bade:
Shri Sidheshwar Prasad:

810,

Will the Minister of Finance be
pleased to refer to the replv given to
Unstarred Question No. 2167 on the
9th December, 1965 regariing raids in
Kanpur by the Income-tax outhorities
and state:

(a) whether investigations have
since been completed by Goverrment;
and

(b) if 50, the outcome thereof and
the uction taken by Government
against the persong concerned?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No. Sir.

(b) Doa: ot arise.

Unacoounted Jewellery Seized in
Bombay

Shri Sidheshwar Prasad:

Shri Bagri:

811,
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Dr. Ram Manohar Lohia:

Shri Yashpal Singh:

Shri Vishwa Nath Pandey:

Will the Minister
pleased to state:

of Finance be

(a) whether unaccounted jewellery
worth lakhs of rupees wa: scized hy
the Income Tax authovitics in
Bombay in the seccond week of
December, 1965;

(b) whether

Account books were
also seized;

(c) if so, the details thereof; and

(d) the action taken in the malter?

The Minisier of Finance (Shri
Sachindra Chaudhuri): (a) Unaccount.
ed jewellery valued at about Rs. 1
lakh was seized,

(b) Yes, Sir.

(¢) The party had kept five trunks
in a small room used by the Rent
Collector of the building in  which
the party resided. At first, he denied
ownership of the trunks; but later
admitted it. The trunks contained in-
criminating books and documents, be-
sides jewellery worth about Rs. 1
lakh and Gold Bonds of value of
about Rs. 1 lakh.

(d) Investigations are in progress.
Demand of L1.C. Employees

812. Shri S. C Samanta:

Shri Subedh Hansda:
Shri P. C. Borooah:

Shri M. L, Dwivedi:

Shri Bhagwat Jha Azad:
8Shri Vishwa Nath Pandey:
Shrl Dhuleshwa; Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to refer o the repl'y given

809.

to Starred Question No 46 o the 4th
November, 1965 und state:
(a) whether Llhe Life Tnsurance

Agents’ Federation iz a Jezally consti-
tuted body;

(b) the main dcmands
them;

made by
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(¢) why there is s» much delsy m
considering their demands; and

(d) the decision taken in the
matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Govern-

ment understands that the Federation
has not yet finalised its constitution
and it is ‘not a registered body.

(b) and (d), A Statement indicat-
ing the demands made and the views
of the LIC. thereon as communicated
to the Federation on the 17th Novem-
ber, 1965 is laid on the Table of the
House. [Placed in Library. See No.
LT-5570/66J.

(¢) The demands had to be consi-
dered from various points of view. It,
therefore, took the Corporation some
time to formulate their views thereon.

Export of Snaks Venom

813. Shri Maheshwar Naik: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether 1t is a fact that the
plan of the Regiona! Reszarch Labo-
ratory at Hyderabad for ecarning
foreign exchange through the export
of lyopholized snake venom, had made
little progress.

(b) whether it i3 also a fact that a
Florida firm wanted permission to
import Cobras from India in order to
manfacture lyopholized snake venom
and was refused permission because
India wanted to export the venom
itself; and

(c) the latest this

regard?

position in

The Minister of Health and Family
Planning (Dr. Sushila Nayar): .(a)
The Regional Research  Laboratory
at Hyderabad had been exporting
Cobra and Russels Viper venom, but
the export of snake venom was ban-
ned under an Export Trade Control
order dated 25th July, 1964, because
there was shortage of venom for the
internal requirements of the country.
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(b) The Miami Serpentarfum,
Florida, wanted to set up a station in
India for collecting snakes for the
production of venom, but the request
was not favoured by the Government
of India because the institutions en-
gaged in the production of venom in
this country had been experiencing
difficulty themselves in collecting a
sufficient number of snakes and conse-
quently the production of venom had
fallen short of the increased internal
requirements of the country in recent
past.

(c) The whole position is being re-
viewed by the Government of India
and an appropriate decision is soon
expected to be taken, In the mean-
time export for research purposes is
being permitted.

Tax on Gouvernment
Buildings

614, Shri Mahesw.a Nuik:

8hri Basumatari:

Will the Minister of Works, Housing
and Urban Development be pl d
to state:

(a) whether 1t is a fact that the 16-
year old disputa leiween the Gov-
crnment and New Delhi Munnicipal
Committee regardiayg property tax on
Government builiings and land in
New Delhi has now heen cettled; and

(b) if so, how the scttlement has
bLeen effected?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). A deci-
sion regarding the basis on which
property tax on Central Government
buildings in Delhi or service charges
in lieu thereof are to be paid to the
Municipal Corporation of Delhi and
the New Delhi Municipal Committee
was taken in April 1864. A copy of
the orders issued by the Ministry of
Home Affairs in that regard is laid on
the table of the House. [Placed in
Library. 8ee No. LT-5871/66]. Claims
are being settled on that basis.
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Cancer

815. Shrimati Savitri Nigam: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether any sutvey has been
made to find out the growing Jncid-
ence of cancer; and

(b) if so, the regwns where 1t is
more prevalent?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). Countrywide survey on the
incidence of cancer has not been
carried out in India. Information as
to the regions where cancer is more
prevalent is not, therefore, available.

Low Income Group Housing Scheme

816. Shri D. C. Sharma: Will the
Minister of Works, Housing and Urban
Dev:ivpment be pleased to state:

(a) whether it is & fact that the
facility for the grant of loans unded
the Low Income Guovp Housing
Scheime enjoyed by pctsuns number-
ing less than ten on their joint and
several responsipility was withdrawn
by the Delhi Ad:ministration  some
time back;

(b) it so, the reasons therefor;

(¢) whether it is o fact that appli-
cations in the namcs of groups of
individuals were continued to be
entertained and even loans  wers
granted for years together to groups
of individuals under the scheme by
the Delthi Administration even after
the date from which he facility was
withdrawn; ‘

(d) whether it is alsc a fact that
during the period, a good number of
such applicatisng were 182 rejected;

(e) whether any petitions against
such differential treatment have been
seceived by Goveramen!; and

(2) it so, the ac'ion taken thereon?
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (¢). This faci-
lity was withdrawn by the Govern-
ment of Ind:a in their orders of Octo-
ber 1962 as a matter of general policy
as it was considered liable to misuse.
The Delhi Administration, however,
continued to entertain applications re-
ceived upto 8th December, 1964.

(d) No.

(e) and (f), One petition was
received in July, 1965, and the peti-
tioner was informed that this facility

was no longer available under the
Scheme.
Foreign Exchange and Customs

Violations

817. Shri D. C. Sharma:
Shri 8. M, Banerjee:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:

Will the Minister of Finamce be
pleased to state:

(a) the number of cases of viola-
tion of the Foreign Exchange Regu-
lation Act, 1947, and Customs Rules
with regard to smuggling during the
year 1965;

(b) the corresponding figures for
the previous year; and

(c) the steps taken or proposed to
be taken to check them?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Cases enquired into during 1964 and
1865 were as follows:

1964 1968
U
Foreign  Exchange
Regulation Act 2,453 3,420
Smuggling 22,237 19,017

(¢) The Foreign Exchange Regula-
tion Act, ay amended in 1965, incor-
porates adequate provisions of deal-
ing with persons engaged in viola-
tion thereof.
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To check smuggling the following
e:ecutive measures are adopted:

(i) systematic rummaging of sus-
pected vessels and aircrafts;

(ii) regular as well as surprise
patrolling of vulnerable sec-

tion of coast line and land
borders:

(iii) closer follow-up of informa-
tion;

(iv) imposition of heavy penalt-
ies under the Customs Act in-
cluding confiscation of con-
traband;

(v) prosecution in proper cases;

(vi) setting up of a Directorate
of Revenue Intelligence at
the Centre to co-ordinate anti-
smuggling activities of the
various field organizations;
and .

(vii) setting up of the Economic
Offences Wing in the Central
Bureau of Investigation to
investigate economic offences.

Mahalanobis Committee’s Report

$18. Shri Bhagwat Jha Asad:
Shri M. L, Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Vishwa Nath Pandey:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:
Shri Ravindra Varma:

Will the Minister of Finance be
pleased to state:

(a) whether the second part of the
Mahalanobis Committee’s Report on
the distribution of national Income
has since been finalised and submit-
fed to Government;

(b) if so, its broad features; and

(e) Government’s reaction thereto?

The Minister of Finance (Shri
Sachindra Chaudburi): (a) No, Sir,

(b) and (c). Do not arise.

Delhi  Hospitals

819. Shrf Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Health and
Family Planing be pleased to state:

(a) the average number of i
€ patients
attendeq to in the various hospitals
in Delhi, separately;
(b) the number of doctors in each
hospital;

(c) whether the number of doctors
s adequate keeping in view the
number of patients; and

(d) if not, the reasons therefor?

The Minister of Health and
Planning (Dr, Sushila Nayar) h m(lx
and (b). A statement is laid on the
Table of thc House. [Placed in Lib-
rary. See No, LT-5572/66].

(¢) Yes.
(d) The question does not arise,
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Finance Minister’s visit to France and
Japan

821. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:
Shri P, C. Borooah:

Shri Yashpal Singh:
Shri P, R, Chakraverti:
Shri K, N. Tiwary:

Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri S8ubodh Hansda:

Wil] the Minister of Finance be
pleased to state:

(a) whether it is a fact that he
plans to visit Japan and France during
1966;

(b) if so, the main purpose of his
visit; and

(c¢) whether any dates have been
fixed for his visit?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) There is,
at present, no finalised plan for the
Finance Minister to visit Japan and
France.

(b) Does not arise.
(c) No.

Housing Policy

822. Shri Kolla Venkaiah:
Shrl M, N, Swamy:
Shri Laxmi Dass:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether Government have taken
any decision regarding the suggestions
made in the paper on “Government
Housing policies and programme in
the countries of the ECAFE Region”
to overcome the housing shortage with
reference to India;

(b) if so, the nature of decisions
taken;
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(c) the action proposed to be taken
thereon; and

) (d) if answer to part (a) above be
in the negative, the reasons for the
delay?

The Minister of Works, Housing and
Urban Development (Shrt  Mehr
Chand Khanna): (a) to (d). The main
suggestions made in the Jpaper are
as 'ollowes:—

(1) unification of housing and
town planning work in one
Central Ministry;

(2

stepping up of the rate of in-
vestment in Housing;

(€]

-~

grant of Government assis-
tance (loans and subsidies)
for housing with reference to
the financial position of the
beneficiaries;

(4) incentives to a fact institu-
tional and private funds to-
wardg housing;

(5) close liaison between Central
Ministries for production of
building materials,

Principles (2) to (5) already form
part of our Housing policy. The sug-
gestion at (1) has also been ijmple-
mented. The work of urban deve-
lopment and town planning has re-
cently been transferred from the
Ministry of Health to the Ministry of
Works and Housing.

Dam on Sahibi Nadi

823. Shri Kolla Venkalah:
Shri M, N. Swamy:
Shri Laxmi Dass:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have taken
any decision on the project report
regarding the construction of dam on
Sahibi Nadi at Ajmeripura, Rajasthan;
and

(b) if so, the decision arrivec atr



2051 Written Answers

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The project report pre-
pared by Rajasthan Government 'for
a dam on Sahibi Nadi was considered
at an Inter-State conference held on
5-1-1966 and it was decided that the
project should be recast providing for
600 M.C.Ft. as dead storage, 1500
M.CFt. for flood moderation and 1500
M.CFt. for irrigation, which will be
shared between Rajasthan and Punjab
in the ratio of 40:60. Further action
is being taken accordingly.

Rehabilitation of Goldsmiths - in
Kerala
826. Shri- Vasudevan Nair:
Shri Warlor:
Will the Minister of Finance be
pleased to state:

(a) whether the amount set apart
for the rehabilitation of goldsmiths
in Kerala State in 1964-65 and 1865-
66 has been spent;

(b) if not, the amount which has
lapsed; and .

(c) the total number of goldsmith
families who benefited from Govern-
ment’s schemes for rchabilitation?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The pro-
vision made by the State Govern-
ment in their Budget was as follows:

Rs.
1964-65 5,61,100
1965-66 . 7179500

Actual expenditure in 1964-65 am-
ounted to Rs, 3,71,304. The figure for
1965-68 will be known only after
the 31st March, 1966.

(b) No amount has lapsed.

(¢) 1,733 goldsmiths have been re-
habilitated in other occupations. In
addition, 855 are undergoing techni-
cal training courses and 8,234 are
receiving educational assistance.

“M/s. Sriram Durga Prasad of Nagpur”
826, Shri Yashpal Simgh:
Shri Balmiki:
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Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 318 on the 18th
November, 1965 and state:

(a) whether the investigations into
the affairs of M/s Sriram Durga Pra-
sad of Nagpur have since been com-
pleted;

(b) if so, the outcome thereof;

(c) if not, the reason for the delay;
and

(d) when the investigations
likely to be completed?

are

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (d).
Over one hundred show cause memos
have been issued so far by the Cus-
toms Department but the authorities
have since come across some more
documents which  require further
scrutiny. The investigations are not
yet, therefore, complete, The initial
delay wag occasioned by the party
obtaining stay orders from the Court.
Also documents running into thou-
sands of pages have to be scrutinised
by more than one Government
Department. However, all efforts are
being made to complete the investiga-
tions as early as possible.

Central Housing Finance Corporation

827. Shri Yashpal Singh:
Shri Balmiki:
Shrimati Savitrli Nigam:
Shri M. L. Dwivedl:
Shri Hukam Chand

Kachhavalya:

Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Vishwa Nath Pandey:
Shri Hem Barua:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 172 on the 11th
November, 1965 and state:

(a) the progress so far made in
setting up a Central Housing Finance
Corporation;
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(b) the constitution of the Corpora-
tion; and

(c) the amount placed at its dis-
posal?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c¢). No.
decision has yet been taken on the
subject of establishment of a Central
Housing Finance Corporation.

Hindustan Housing Factory

828. Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to refer to the reply given to Un-
starred Quesiion No, 870 on the 18th
November, 1965 and state:

(a) the final decision taken in re-
gard to the expansion of the Hindu-
stan Housing Factory; and

(b) the total amount earmarked for
this purpose?

The Minister of Works, Housing and
Urban Development (Shri  Mehr
Chand Kbhanna): (a) and (b). In view
of the acute shortage of foreign ex-
change, the proposal to import a pre-
fabricated housing plant for the ex-
pansion of the Hindustan Housing
Factory Limited has been dropped for
the present.

Conference of Power Ministers

829. Shri Linga Reddy:

Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
power be pleased to state:

(a) the extent to which the recom-
mendations made by the Ministers for
Power at their conference held in
November, 1965 have been accepted
by the Central and State Govern-
ments;

(b) the steps taken to impiement
them; and

(c) whether electricity is made
available free of cost or at conces-
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sional rates for agricultural purposes
during the perlod of drought an:

food crisis?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) (a)
and (b). A statement explaining the
position is laid on the Table of the
House. [Placed in Library. See No.
LT-5573/66].

(c) In order to bring down the rate
of supply of electricity for agricul-
tural purposes, the Government have
decided lo subsidize, for a period of
three vears in the first instance elec-
tricily supplies for agricultural pur-
poses, wherever the rates exceed 12
paise per unit. This subsidy will be
shared by the Cenire and the States
on 50:50 basis.

Committee on Prevention of Food
Adulteration

830. Shri Hem Raj:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the progress so far made by the
team set up to collect necessary
material for the effective enforcement
of the Prevention of Fooq Adultera-
tion Act, 1954; and

(b) when its report will be ready?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The report of the Two-Man
team consisting of the Secretary,
Central Committee for Food Stan-
dards and the Director, Central Food
Laboratory, Calcutta which was ap-
pointed by the Central Government to
collect necessary material 'for review-
ing the overall position of the en-
forcement machinery and laboratory
facilities and submit proposals in the
matter to the Central Committee of
Ministers on the Prevention of Food
Adulteration has been received, The
report will be placed before the Cen-
tral Committee of Ministers at their
next mecting in March, 1966.
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Duty-free Diesel Oll to small Fishing
Vessel owners

833. Shri A. V. Raghavan: Will the
Minister of Finance be pleased to
state:

(a) whether there is any proposal
to supply duty-free diesel oil to small
fishing vesse] owners as an incentive
for  catching dollar earning shrimps
and fish; and

(b) it so, when the scheme will be
implemented?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
There is no proposal under considera-
tion for supply of duty free diesel oil
for small fishing vessels, There is,
however, already a scheme for grant
of subsidy towards the cost of diesel
oil for small fishing vessels at a maxi-
mum rate of 32 paise per gallon of
actual consumption subject to a ceil-
ing limit of Rs. 300/- per annum per
boat.

Graham Trading Company /[Ltd.

834. Dr. Ranen Sen:

Shri Dinen Bhattacharya:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Messrs
Graham Trading Co. (India) Ltd. of
Calcutta have violated the provisions
of the Sea Cus'oms Act during the
period from November, 1965 to
January, 1968:

(b) if so, the nature of the viola-
tions; and

() the steps taken by Governmen!
in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) As far as
Government are aware the answer is
in the negative.

(b) and (¢). Do not arise.
Electric Line betwcen Mangalore and
Kasaygode
835. Shri Mohammed Koya: Will the
Minister of Irrigation and Power De

pleased to state:
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(a) whether Mangalore is proposed
to be connected to Kasargode by an
electric line; ang

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) The total length of the 110 kV
transmission line from Mangalore in
Mysore to Kasargode in Kerala is
about 54 km. of which 19 km. wil be
in Mysore State. The portion of the
line falling in Mysore State will be
constructed by the Mysore State
Electricity Board while the portion
lying in Kerala will be constructed by
the Kerala State Electricity Board.
This line, which is estimated to cost
Rs. 5,32,000/- wil] enable the transfer
of power to the extent of 5-6 MW
during peak load hours and about
10-—12 MW during other periods from
Mysore to Kerala, at present and
about 20 to 25 MW, when the 220 kV
line between Shimoga and Mangalore
is also completed, The line is expect-
ed to be completed by May, 1966.

Raid on an Import-Export Firm in
Bombay

836. Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 155 on the 11th
November 1965 regarding raid on an
1mport-Export Firm in Bombay and
state:

(a) whether the investigation by
the Enforcement Direclorate has since
been completed; and

(b) if so, with what resuit?

The Minister of Finance
Sachindra Chaudhuri):

(Shri
(a) Yes, Sir.

(b) Proceedings to adjudicate the
case under the Foreign Exchange Re-
gulation Act for the purchase of
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foreign exchange to the tune of £100
has been initiated.

Tours Abroad by Officlals

836. Shri Vishwa Nath Pandey: Will
the Minister of Finance be plcased to
refer to the reply given to Starred
Question No. 163 on the 11th Novem-
ber, 1965 and state:

(a) the number of Ceniral Govern-
ment Officers and non-officials who
went abroad on official visits during
the period from the 1st November,
1965 to 31st January, 1966 and the
names of the countries visited by
them; = °

(b) the purpose of their visits; and

(c) the expenditure involved, in-
cluding foreign exchange comporent?

The Minister of Finance (Bfri
Sachindra Chaudhurl): (a) to (c).
The information is being collected
from the various Ministries and
Departments and will be laid on the
Table as soon as available.

Sterilization Operations

838, Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of sterilisation
operations done and the number of
camps held for the purpose from the
2nd October, 1965, to 31st January,
1966, on both sexes, Statc-wise; and

(b) the average expcnses that are
incurred for ea:h camp, State-wise?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). The required informatior is
contained in the statement laid on the
Table of the House [Placed in Lib-
rary. See No. LT-5574/66].

Written Answers 2060

Master Plan for Madras

839. Shri Balakrishnan: Will the
Minister of Works, Housing and
Urban Devel be pl d to
state:

(a) whether any Centrally sponsored
Master Plan has been prepared for
some of the big towns in Madras
State;

(b) if so, the names of the towns
which wil] be benefited by the intro-
duction of this Plan; and

(c) the details thereof?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand  Khanna): (a) to (c).
Under the centrally sponsored scheme
of the Third Five Year Plan 100 per
cent financial assistance is being pro-
vided to the Goverrment of Madras
for the preparation of Master Plans
of the following towns:

(i) Madras

Area,

The Interim General Plan is ex-
pected to be ready by the end of
March, 1866 and a comprehensive
development Plan by the end of 1967.

(ii) Coimbatore
Area,

City Metropolitan

Metropolitan

The Outline Development Plan is
expected to be ready by March, 1066
and the comprehensive development
Plan by December, 1968. '

(iii) Tuticorin Harbour Town.

Interim Plan has been completed
and ig awaiting sanction by the State
Government.

(iv) Neyveli Lignite Resource
Region,

The project was included in the
Third Five Year Plan but work on
it has pot yet been started.

It is likely to be taken up in 1966-
67.
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The assistance sg far released to

the Government of Madras is as
follows:i—
-

Rs. in lakhs
1962-63 . N I 201
1963-64 . 0-80
1964-65 . . . . . 600
1965-66 . Final payment sanc-

tion will be issued at
the close of the fin-
- snciat year on receipt
of a statement of ex-
penditure from the
State Government.

. Water Supply jn Madangir Camp

. 84%, -Shri ‘Guishan; Will the Minister
of Health and Family Planning be
pleased to state:

(a) whether it is a fact that the
unfiliered water is being supplied for
drinking purposes to more than thirty
thousand residents of gjhuggi . jhepri
camp at Madangir for the last two
years; and

- {B). if se, the reasons for not sup-
plying- filtered water to them?

‘The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
At present about 4500 families- in
occupation. of the camping sites in
Madangir Khampur are reeeiving
their watér supply frem hgnd pumps
and shallow tube-wells.

(b) It has mot been possible for
the -Delhi Munlc:pal Corporation  to
ader. maing to, connect ~Madan-
gxr Khampur to their main water-
supply system. However, in Phase I
of the colony distribution mains have
already been laid for about 3000 plots
=1 safe drinking water is expected
to be made available in the near
futuxe fram_ two deep tubewells. .

A scheme for laying filtered *water
supply mains in Phase II has already
‘been prepared and is likely to be
taken in hand shortly.
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Srisailam Project

842. Shri M. S. Murti: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 1689 on 2nd
December, 1965 and state:

()" whether -the second instalment
of foreign exchange has since been
released to the Government of Andhra
Pradesh for the Srisailam Hyro-Elec-
tric Project;

(b) if so, how much and when; and

{e) if not, when it is likely to be
released?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No, 'The possibility of securing
foreign assistance for the purpose is
still being’ explored.

(b) Does not arise.

(c) It ig not possible to indicate
any likely date for the release of
foreign exchange at present.

Kilpauk Medical €ollege

843. Shri Umanath: Will the Mmls-
ter of Health and Family Planning

be pleased to state:

(a) whether a proposal has been
made to the Government of Madras
for the creation of a research cell
on Indian Medicine in the Kilpauk
Medical College and Hoapital;

(b) if so, the scope of the work of
the cell;

(c) whetherr the Government of
Madras has accepted the proposal;

(d) if-so, the personnel Sf the cell;

(e) whether similar proposals were
made to other State Gevernments;

(£) if s0, the names of these States
and the States which have.accepted
and constituted such cells; and

(g) it not, the reasons for restrict-
ing the proposal to Kilpauk Medical
College and Hospital only?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) A
research scheme in Indian Systems
of Medicine namely Ayurveda includ-
ing Sidha and Unani is proposed to
be taken up in the Kilpauk Medical
College and Hospital with financial
assistance from the Central Govern-
ment,

(b) The diseases that will be taken
up for investigation are:

Ayurveds . . () Leucoderma
(i) Filariasis
Siddha . (iii) Cirrhosis of the
liver in adults.
(iv) Peptic ulcer.
Unani . . Rheumatoid Arthritis

There will be close and intimate
collaboration of the Departments of
Pharmacology, Biochemistry and
Pathology and other basic sciences of
the Kilpauk Medical College and the
Research Units of the Indian Systems
of Medicine.

(¢) The Madras Govt. is considering
the proposal.

(d) The details of the personnel
will be worked out by the Governing
Committee proposed to be set up by
the State Government.

(e) and (f). Yes, The States of
Maharashtra, Mysore and West Ben-
gal have constituted such cells. The
Kerala Government has also accept-
ed, in principle, the establishment of
a Post-Graduate Institute for Ayur-
vedic specialities  (Panchakarma,
Vishavaidya and Marma Chikitsa).

(g) Does not arise.
Foreign Exchange Allocations for
Import of Raw Materials

844. Shri Kapur Singh:
Shri P. K, Deo:

Will the Minister of
pleased to state:

(a) whether any additional foreign
exchange allocation is being made for

2511 (Ai) LSD—4.

Finance be

the import of essential raw materials
for the current financia] year; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The additional allocation are
meant for the import of essentla]l raw
materials such as sulphur and rock-
phosphate for fertiliser production,
non-ferrous metals, special steel, lub-
ricants, chemicals etc. for other in-
dustrial production and for import of
raw materials and components. As
detailed information relating to the
specific allocation, or otherwise, of
foreign h for each category of
requirement will tend to influence
market conditions, it would not be
expedient to state the specific alloca-
tions for each of the above purposes.

Taxation on Unaccounted Money

845. Shri P. C. Borooah:
Shri M. L, Dwivedl:
Shri Bhagwat Jha Asad:
Shri 8, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state:

(a) whether the Commissioner of
Direct Taxes has received appeals
from various parties subjected to
taxes at different rates on the undec-
lared money declared by them under
the Acts enacted in 1865 for affecting
a parity between the two categories
of parties; and

(b) it so, the decision taken in this
regard?

The Minister of Finance (Shrl
Sachindra Chaudhurl): (a) Yes, Sir.

(b) The two schemes of voluntary
disclosures contained in the two Fin-
ance Acts of 1985 are independent of
each other. As such no parity cen
be effected between the two.

Purchase of US. Fertllisers
848. Shri M L. levedl
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Shri S. O, Samanta:
Shri Subodh Hansda:
Shri D. C, Sharma:
Shrimati Savitrl Nigam:
Shri Yashpal Singh:

Shri Kolla Venkalah:

Shri M. N, Swamy:

Shri Laxmi Dass:

Shri Vasudevan Nair:

Shri Warlor:

Shri Daji:

Shrimati Renuka Barkataki:
Shri Bagrl:

Shri Ram Sewak Yadav:
Shri R. 8. Pandey:

Shri Rajeshwar Patel:

Shri Ravindra Varma:

Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether a loan agreement has
recently been signed between India
and USA. for the purchase of US.
fertilizers;

(b) it so,
ment; and

the terms of the agree-

(¢) how much quantity of fertilizers
wi'] be purchased thereunder?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) and (b).
The Agreement relating to the “Fer-
tilizer Commodity Loan 1966"” for $50
million (Rs, 23.81 crores) was signed
with the United States Agency for
International Development on  4th
January, 1966. The loan will be used
to finance the foreign exchange costs
of imports of fertilizer from the
U.S.A. in categories approved by the
US. AID.

According to the agreement, there
is to be no repayment of the principal
amount for the first ten years; the
repayments will then commence and
be made In approximately equal half
yearly instalments over the next
thirty years. Interest is payable
semi-annually in dollars at the rate
of 1 per cent per annum during the first
10 years and thereafter at the rate of
39, per annum for the remaining
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30 years. Interest would accrue from
the date of respective disbursements
under the Loan and the first instal-
ment is to be paid six months after
the first disbursement or such earlier
date as U.S. ALD. may specify.

(c) The Loan Agreement itself does
not specify the quantity of each of the
categories of fertilizers to be pur-
chased under the Loan. However,
orders have so far been placed by
Government for import of 5,95,000
metric tons of ammonium sulphate
and 1,50,500 metric tons of ammonium
phosphate on U.S. suppliers under the
Loan.
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